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INTRODUCTION

I, the Chairperson, Committee on Welfare of Other Backward Classes (2019-20)
having been authorised by the Committee to present the Report on their behalf, do
present this Third Report on “Measures undertaken to secure representation of OBCs in
employment and for their welfare in Coal India Ltd. (CIL), Northern Coalfields Limited
(NCL) and South Eastern Coalfields Limited (SECL)' pertaining to the Ministry of Coal.

2. The Committee took evidence of the representatives of the Ministry of Coal and
Coal India Ltd. (CIL), Northern Coalfields Limited (NCL) and South Eastern Coalfields
Limited (SECL) on 25" October, 2019 and 19" November, 2019. The Committee would
like to express thanks to the representatives of Ministry of Coal, Coal India Ltd. (CIL),
Northern Coalfields Limited (NCL) and South Eastern Coalfields Limited (SECL) for
tendering evidence before them and furnishing the requisite information in connection

with the examination of the subject.

3. The Report was considered and adopted by the Committee at their sitting held on
19™ March, 2020.

4, The Committee place on record their appreciation for the valuable assistance

rendered to them by the Committee Secretariat.

5. For facility of reference and convenience, the observations and

recommendations of the Committee have been printed in bold letters in Part-Il of the

Report.
NEW DELHI; GANESH SINGH,
23" March, 2020 Chairperson,

3 Chaitra, 1942 (Saka) Committee on Welfare of OBCs



PART I

CHAPTER I
INTRODUCTORY

Coal being the most crucial source of energy of the country, it was considered necessary to
expedite the development and modernisation of the coal industry in the First Five Year Plan. In
1951 the Working Party for the coal Industry was set up which included representatives of coal
industry, labour unions and Government which suggested the amalgamation of small and
fragmented producing units. Thus, the idea for a nationalized unified coal sector was born.
Integrated planning in coal mining is a post-independence phenomenon. National Coal
Development Corporation was formed with 11 collieries with the task of exploring new
coalfields and expediting development of new coal mines. Later in pursuance of the
nationalisation policy of the Government of India, the Coal India Limited (CIL) came into being
in November 1975. With a modest production of 79 Million Tonnes (MTs) at the year of its
inception CIL today is the single largest coal producer in the world and one of the largest
corporate employer. Operating through 83 mining areas and spread over eight (8) provincial
States of India, CIL being a Maharatna company is an apex body with 7 wholly owned coal
producing subsidiaries and 1 mine planning and consultancy company. CIL also manages various
establishments like workshops, hospitals etc. and also owns 27 training institutes and 76
Vocational Training Institutes. Indian Institute of Coal Management (IICM), a state-of-the-art
management training institute conducts multi-disciplinary management development

programmes and is also operated by CIL.

1.2 CIL produces around 83% of India’s overall coal production in India where approximately
57% of primary commercial energy is coal dependent. CIL alone meets 40% of this primary
commercial energy requirement. The share of coal is expected to remain high at 48-54% till
2040. CIL also accounts for 76% of total thermal power generating capacity of the Ultility sector.
While supplying coal at prices discounted to international prices, the company also insulates
Indian coal consumers against price volatility in international market thereby making the end

user industry globally competitive.



(1)
1.3 At present, Coal India is a holding company with seven wholly owned coal producing
subsidiary companies, one mine planning & consultancy company and one overseas subsidiary

company named 'Coal India Africana Limitada‘ in Mozambique as given below:-

1. The Eastern Coalfields Limited (ECL)

. The Bharat Coking Coal Limited (BCCL)

. The Central Coalfields Limited (CCL)

. The Western Coalfields Limited (WCL)

. Northern Coalfields Limited (NCL)

. South Eastern Coalfields Limited (SECL)

. Mahanadi Coalfields Limited(MCL)

8. The Central Mine Planning & Design Institute Limited (CMPDIL)

~N O D AW

9. Coal India Africana Limitada, Mozambique
North Eastern Coalfields (NEC) a small coal producing unit operating in Margherita,

Assam is under direct operational control of CIL.

1.4  In connection with the examination of the subject "Measures undertaken to secure
representation of OBCs in employment and for their welfare in Coal India Ltd. (CIL), Northern
Coalfields Ltd. (NCL) and South-Eastern Coalfields Ltd. (SECL)", the Committee obtained
Background Note/written replies and took oral evidence of the representatives of the Ministry of
Coal, CIL, NCL and SECL. They also undertook Study Visit to Mumbai and interacted with the
representatives of the OBC office bearers of All India SC/ST/OBC Employees Co-ordination
Council. The Committee also held informal discussion with the officials of Ministry of Coal,
CIL, NCL and SECL regarding measures undertaken to secure representation of OBCs in
recruitment and for their welfare. Based on the written submissions and oral depositions of the
representatives of the Ministry of Coal, CIL, NCL and SECL and inputs gathered during the
Study Visit, the Committee have examined the subject in detail as enumerated in the succeeding

paragraphs.
ORGANISATIONAL SET UP

Coal India Limited (CIL)



1.5 Coal India Limited (CIL), the holding Company with headquarters in Kolkata, is headed by
a Chairman-cum-Managing Director. He is assisted by four Functional Directors, namely,
Director (Technical), Director (Personnel and Industrial Relations), Director (Finance) and
Director (Marketing). Each Subsidiary Company of CIL has its own Board of Directors headed
by a Chairman-cum-Managing Director. In addition, there are four functional Directors in each
of the seven production companies. In addition, part-time or nominee Directors on the Board of
CIL and its subsidiary companies, are appointed in accordance with the Articles of Association of

the Company and Government guidelines prescribed in this regard from time to time.

Northern Coalfields Limited (NCL)

1.6 NCL is headquartered in Singrauli district of Madhya Pradesh. The company operates
through its 10 highly mechanized opencast mines. The NCL having abundant resource of power
grade coal, supplies more than 90% of its produced coal to the nearby pithead thermal power
plants including India's largest thermal power station - NTPC Vindhyachal Super Thermal Power
Project.

1.7 NCL is an ISO 14001, ISO 9001 and OHSAS 18001 company with state-of-the-art
technological infrastructure and facilities like Belt Pipe Conveyor (BPC) for coal transportation,
GPS based Operator Independent Truck Dispatch System (OITDS) and modern CHP (Coal
Handling Plants). The Universal Simulator installed in its in-house training center is one of its

kinds in Indian coal industry.

1.8 NCL produced 101.50 MT in 2018-19, approx. 14% of the total coal production of India,
and dispatched 100.66 MT of coal. The targets for coal production in 2019-20 and 2020-21 are
106.25 MT and 110.50 MT, respectively. The coal supply from NCL has made it possible to
produce about 10515 MW of electricity from pithead power plants having power generation of
13295 MW. In addition, NCL is also supplying coal to power plants of Rajasthan Rajya Vidyut
Utpadan Nigam Ltd, Delhi Vidyut Board (DVB), Haryana State Electricity Board, Lanco, Adani

Power etc.

1.9 The organisational chart of NCL is given at Annexure-I.

South Eastern Coalfields Limited (SECL)



1.10 South Eastern Coalfields Limited (SECL) was incorporated on 28.11.1985 with the
objective to acquire and take over business of the Bilaspur division of Western Coalfields & the
Talcher division of Central Coalfields limited. SECL is a Schedule-B Mini-ratna CPSE in the
coal & lignite sector. It is one of the eight subsidiaries of Coal India Limited under the Ministry

of Coal having registered Corporate Office at Bilaspur, Chhattisgarh.

1.11 South Eastern Coalfields Limited (SECL) is single largest Coal producing Company of
India, with 157.35 MT of coal production in 2018-19. Coal reserves of SECL are spread over the
States of Chhattisgarh& Madhya Pradesh and the Company is operating 70 mines (43 mines in
CG & 27 mines in MP).

1.12 The organisational structure of SECL is given at Annexure-II.



CHAPTER - 11

REPRESENTATION OF OTHER BACKWARD CLASSES IN COAL INDIA
LIMITED(CIL), NORTHERN COALFIELDS LIMITED(NCL) AND SOUTH EASTERN
COALFIELDS LIMITED (SECL)

Coal India Limited (CIL)

2.1 Coal India Limited(CIL) is a holding company with seven wholly owned coal producing
subsidiary companies under it and one planning and design company. As per the information
furnished to the Committee, the representation of OBCs in the workforce of CIL as a whole

(from 1.1.2005 till 1.1.2019) is as under:-

Year Total Employees Total OBCs % of OBCs
1.1.2019 288687 62538 21.66
1.1.2018 302006 69183 2291
1.1.2017 313809 78354 24.97
1.1.2016 326032 77820 23.87
1.1.2015 336675 78193 23.23
1.1.2014 350188 78542 2243
1.1.2013 361348 64222 17.77
1.1.2012 374650 65783 17.56
1.1.2011 386530 67186 17.38
1.1.2010 401510 69403 17.29
1.1.2009 415488 75874 18.26
1.1.2008 429507 102468 23.86
1.1.2007 443128 103416 23.34
1.1.2006 457108 105481 23.08
1.1.2005 473707 110539 23.33

2.2 On being asked about the reasons for the decrease in the number of OBC employees from

2005 to 2019, the CIL through a written reply submitted as under:-

“Reduction in manpower (including OBCs) is mainly due to retirement, death and
resignation. Though recruitment are also done, the number is less due to change in

technology and advanced methods used in mining and other works.”



2.3 The reply further clarified that:-

“It is not a fact that contract workers are engaged through contractors against these
vacant positions. The outsourcing of works have mostly been in new projects where the

equipment are also brought by the outsourced agency.”

2.4  Group-wise Representation of OBCs in the workforce of CIL as a whole (as on

01.01.2019) is as follows:-

Group Representation of OBCs Percentage of
Total no. of employees OBCs OBC
A 15543 2329 14.98
B 20524 4476 21.81
C 146253 34499 23.59
D 106367 21234 19.96
Total 2,88,687 62,538 21.66*
*The Reservation of OBC was effective from 08.09.1993. Some of those who are on
roll of the company and had joined prior to 1993, have not submitted/ declared OBC
certificates.

2.5 On being asked about the reasons for low percentage of OBCs in Group-A against the
prescribed 27%, the CIL through a written reply submitted as under:-

“The recruitment of OBCs in Group A posts after 1993 has been 27% but for the
shortfall, vacancies are to be filled in next recruitment cycle. The figure of 14.98% was
arrived at considering the executives on roll as on 01.01.2019 including those recruited
prior to 1993 and those promoted to executive cadre from non-executive cadre where
reservation of OBC are not mandated.”

2.6 On this issue, the CMD, Coal India Limited, during the course of evidence on 25 October,

2019 made following deposition before the Committee:-

01.01.2019 & HTSD BART NS BT ST 14.98 U BT bl 8, BAT 3T T Taragst
HRARIY &, FTAH A 2007 I R e Tb b 3fibs BN URT HI[S &1 8 AN = g9 2007 ¥ bR ay
2019 T 9,800 URSIRIfCH BT JUTECHT fhaT 81 I 26.4 TRUT R &1 aF 2007 & gl BT
3 TR IR 37T & & offebT g 2007 J 2019 & &1 § SN TIcet UTSSHE &, ITH I8 3T 26.4
URAC BT 81 8 AT I8 TreaR AT & b ST Po Jeb-allT Jebiiol o7 ST, IHebT 3FTel ATl M &7 AT
elfthel PR ofl ¥ 2019 H &F AN T 528 TRl b 3fUTgcHT P foly USarergst fobar o, IaH a7+t
PIeT 286 STACRT 7 i AT Bl T T YR AT ST PR o¥ AT 8T 3TD! BHIAIC SIFDRT < T
UTfSterT o &1 fo I fbeT ettt 81




2.7  Further elaborating on the break-up of the executives belonging to OBC category, the CIL
furnished the following data:-

Recrui Non- Net Total OBC Percentage
. . . OBC of OBC
ted Executive | Executives |Executives . .
Total R Executives |[Net OBC | Executives
. prior to through on roll . .
IExecutives . . . on own [Executives jout of direct
to Executive direct recruited merit recruitment
1993 | promotees | recruitment | since 1993
0
15543 | 3391 | 4011 8141 2329 308 2021 24.83%

2.8 It has been informed to the Committee that in Coal India Limited direct recruitment is
carried out for Group "A" in Executive Cadre posts only. No recruitment in Groups 'C' and 'D' is
carried out at Coal India level. The recruitment of non-executives in Groups B, C &D posts in
CIL is being carried out by its subsidiaries and each subsidiary is following the reservation

policy /quota as prescribed for the respective region.

Northern Coalfields Limited (NCL)

2.9 Representation of OBCs in the workforce of NCL as a whole (from 1.1.2015 till
September, 2019) is as under:-

Year Total Employees | Total OBCs % of OBCs

Sept, 2019 14748 2556 17.33
1.1.2019 14648 2304 15.72
1.1.2018 15060 2660 17.66
1.1.2017 15577 2525 16.20
1.1.2016 16236 2612 16.08
1.1.2015 16392 2246 13.70

2.10 Group wise details regarding representation of OBCs/ SCs/ STs in NCL is given below:-
Group Representation of | Representation of | Representation of ST

OBC employees SC employees employees

Group-A 103 145 31
Group-B 199 119 135
Group-C 534 462 277
Group-D 1720 1492 895
Total 2556 2218 1338




2.11 When asked about the reasons for low representation of OBCs in NCL, it submitted
through a written reply that:-
“The headquarters of Northern Coalfields Limited is located in Singrauli, Madhya
Pradesh and all appointments are done from the headquarters level, so the reservation

rules for Madhya Pradesh are complied with, which is currently 15 percent for Other
Backward Classes.”

South Eastern Coalfields Limited (SECL)

2.12 The SECL has furnished the following data related to year-wise representation of OBCs in

the organization:-

Year Total Manpower Total OBCs % of OBCs
01/01/2006 85627 15948 18.62
01/01/2007 84713 15694 18.53
01/01/2008 83117 15411 18.54
01/01/2009 81903 15055 18.38
01/01/2010 80267 14757 18.38
01/01/2011 78272 14373 18.36
01/01/2012 76583 14106 18.42
01/01/2013 74311 13668 18.39
01/01/2014 71677 13567 18.93
01/01/2015 68736 13856 20.16
01/01/2016 65556 13985 21.33
01/01/2017 62255 13584 21.82
01/01/2018 59087 13102 22.17
01/01/2019 55778 12441 22.30
Sept, 2019 52992 12402 234

2.13 On the issue of low representation of OBCs in SECL, the CMD, SECL, during the course

of evidence on 25 October, 2019 made the following deposition before the Committee:-

"TASKAITST blet SRETT T Ty ISt AHTST &1 SRAT gardm T b Teb Sal, 2019 BT &R
PHATNAT BT PeT AT 55,778 B ITH 12,441 HHART ST SR I 81 I8 22.3 ARierT &1 A1
Reperic & IamIT T, FRifd TR SR &1 Al BTG 3R Feg Jogr H &, Al 519 89 SRRac
fsperic o SIRT &, A ST SR HSTRT BT 13 HRTerd &7 Raoferd 81 TH..-Th.CT. HoeT: 14 T_AC
31k 23 WRefe RSFIerT 81 87 3T AIcT PR 8l THIRM F LAY 0.8, HSTRT T RefaerT fr ST

g1 T H 3Nt & foru RTeiem &7 1s graem= =181 21"




2.14 When asked to furnish details of representation of OBCs, SCs and ST in various services,

SECL shared the following data:-

Total no. of OBCs SCs STs UR

employees
Group A 2525 418 403 170 1534
Group B 3837 624 434 481 2298
Group C 31090 7929 4961 5668 12532
Group D 15202 3431 3130 4899 3742
Group D1 338 0 338 0 0
Total 52992 12402 9266 11218 20106

(ason 31/10/2019)

2.15 Further elaborating on the details of category-wise Executives as in 2019, the SECL

furnished the following information:-

Grade Designation 2019
Gen SC ST OBC Total
El Officer/SoE 343 21 7 4 375
E2 Sr. Officer/MT 72 16 6 13 107
E3 Asst. Manager 236 101 55 166 558
E4 Dy. Manager 314 104 38 115 571
ES Manager 164 53 30 37 284
E6 Sr. Manager 434 85 38 34 591
E7 Chief Manager 288 36 4 2 330
ES8 General Manager 93 4 3 2 102
Grand Total 1944 420 181 373 2918
Percentage 66.6 14 6.2 12.8 100




CHAPTER - 111

IMPLEMENTATION OF RESERVATION POLICY FOR OTHER BACKWARD
CLASSES IN RECRUITMENT

3.1 It has been informed that as per the O.M. No0.36012/22/93-Est. (SCT) dated 8.9.1993
regarding reservation for Socially and Educationally Backward Classes in civil posts and
services under Government of India awarding 27% reservations for OBCs, Coal India Limited
has implemented the presidential directives on reservation for Other Backward Classes(OBCs) in

appointments w.e.f. 08/09/1993.

3.2 In Coal India Limited direct recruitment is carried out for Group "A" in Executive Cadre

posts only. No recruitment in Groups 'C' and 'D' is carried out at Coal India level.

3.3 On the issue of appointment/posting of Executives in CIL and its subsidiaries, the
representative of the CIL during the course of evidence held on 25.10.2019 submitted the

following:-

"SI AT PaeT URSTAI[CT BT AUTSTHE BReIT 81 FD! oraT it Il Hufar &, I F+t pufar
& forg St ufiSTergfea @1 Rgperic BIdT 8, 98 Trcellgss ®U A Plel SfedT PRl &l Sfel IR o +ff
Rfchart glcft €, I fedre & I ST ehuferl & I T 9T U Tl 81"

3.4 Further, there is no reservation for OBCs in promotion as well as promotion/selection

through limited departmental competitive examinations.

3.5 The CIL has provided following information related to percentage of Reservation for the
posts filled by direct recruitment in CIL:

Group-A & B Posts Direct Recruitment

SC ST OBC
All India basis by open
competitive test (written) 15% 7' % 27.00%

All India basis otherwise
than open competitive test 162/3 % 71/2 %
(without written)

Rest limited to
50%

3.6 It has been further informed that the recruitment of non-executive in Groups “C” & “D”
posts in Coal India Limited is being carried out by its subsidiaries and each subsidiary is

10



following the reservation policy/quota as prescribed for the respective regions which is appended

below:

Company State % of OBC
BCCL JHARKHAND 12
CCL
CMPDIL
ECL WEST BENGAL 22
CIL, KOLKATA
MCL ODISHA 12
NCL MADHYAPRADESH 15
SECL CHHATTISGARH 6
WCL MAHARASHTRA 27
NEC ASSAM 27

3.7 Details of the Recruitment made during the last three years in CIL as a whole, as furnished

to the Committee are as under:

Year Category. of Total No. Qf persons OBC % of OBC
post recruited recruited
A 706 191 27.05
01.01(.)2016 B - 5 o
31.12.2017 C 926 274 29.59
D 0 0 0
A 1562 541 34.64
01.01(.)2017 B A 5 -
31.12.2017 C 830 165 19.88
D 1494 221 14.79
A 906 258 28.48
01.01(.)2018 B ; - -
31.12.2018 C 479 128 26.72
D 962 307 31.91

3.8 It has been informed that following relaxations are given to OBC candidates in direct

recruitment in CIL:-

1)  Age relaxation of 3 years.
ii)) Relaxation of 05 marks is given in the qualifying marks in comparison to the
General category in open recruitment and 02 marks in Campus recruitment.

3.9 The modes of recruitment followed by CIL for filling up of Executive cadre posts in

Group-A is as under:

11




1) Campus Recruitment

ii)) Recruitment through All India Open Recruitment Advertisement
iii) Departmental promotion/selection from Non-Executive to Executive cadre

3.10 Asked about details of the modes of recruitment followed for filling up various categories

of posts in the CIL, SECL and NCL the Ministry of Coal submitted as below:-

Company Hq Percentage
(All India Open
CIL Competition)
(G A) Kolkata (WB) 25.84
o (Otherwise than all India
Open Competition)
SECL .
(Group-B,C&D) Bilaspur(CG) 13
NCL ' '
(Group-B.C, &D) Singrauli (MP) 15

3.11 Year-wise details of the appointments made in CIL since 2007 till date, as furnished to the

Committee are as follows:

Back
log
No. of vacancies reserved for Other Backward Classes | OBC
Cat Total Total Vafla
re No. of | No. of ncies
Year gg fy vacanc | vacanc No. of Total
th ies 1es Reserv 0.0 4| Total 0(1)3%
| occurr | actuall ed carrie o . %age of
post ed filled | durin forwar | OBC | vacanci | Shor Shortfal
y g d OBC | vacan es tfall
the . : 1
car vacancl | cies actuall
Y es y filled
1. 2. 3. 4, 5. 6. 7. 8. 9. 10. 11.
2007 A 29 29 7 0 7 7 0 0 0
2008 A 177 177 47 0 47 33 14 29.79 0
2009 A 411 411 110 14 124 80 44 3548 14
2010 A 571 571 154 44 198 180 18 9.09 44
2011 A 685 685 189 18 207 207 0 0 18
2012 A 1258 1258 339 0 339 297 42 12.39 0
2013 A 2048 2048 552 42 594 594 0 0 42
2014 A 961 961 259 0 259 259 0 0 0
2015 A 696 696 187 0 187 187 0 0 0

12




2016 A 706 706 191 0 191 191 0 0 0

2017 A 1648 1567 441 0 441 426 15 34 0

2018 A *610 | **305 151 15 166 K29 | FE3T | #2229 | **
NOTE: Files/records pertaining to the period from 1993 to 2006 in r/o recruitment process conducted
are not readily available in the new office, after shifting of office in the year 2015.

*It includes the vacancy of 528 Medical Executives against the Rect. Advt. No. 01/2018 which is
currently underway. **4s of now, 258 candidates have joined CIL in different phases and hence, the
figures of the column indicated in ** will vary accordingly on completion of the recruitment cycle.

3.12 On the issue of adhering to reservation guidelines related to appointment of OBCs at
Executive level in CIL, its representative during the course of the evidence on 25 October, 2019

informed the Committee as under:-

“01.01.2019 & JTe ETRT AT BT ST 14.98 TR BT 31hST 2, T 34T T Taradifgst drardt
g, T & 2007 & <Teh 319 e & A(hS BHN URT HISE &1 8F @AM = g9 2007 H AR a§ 2019 Teb

9,800 URSTERIfeed T SUTSCHE fhaT 81 S 26.4 WRIT AT 81 & 2007 & gl BT 3T R Irg

3ffpeT AET & oifdhT g 2007 I 2019 &P s & I TIcoT 3TUTSSHE &, SIH T8 3TTheT 26.4 TRAT BT B
§H Gl UE TR bR & fop ST o Jep-aiiT RISt aFer STTY, e SFTet ATeT H & @il Peflther Y
oil 9§ 2019 § &7 M 7 528 SfecR & 3rdfgeHT & folv TeeRerss far o, 399 3+l et 286
STeReRT ¥ ST T 81 STq A R AT SIS PR e Al 85 TUDT brUeiic STDRI o T UTToTer J &
foh I fohe et &1

3.13 Further examining the recruitment process being followed in CIL, the Committee inquired
about overall representation of OBCs in Executive category vis-a-vis general category
employees. The representative of CIL during oral evidence on 19 November, 2019 furnished the
following information related to recruitment of Executives in Group-A posts in CIL IN 2018 and

2019(upto 31.10.2019):-

No. of vacancies No. of vacancies
: filled
Post OBC
Total | OBC | (Carried | Total | oBc | OBCOon
own merit
forward)
Executives
(Management 610* 166 15 350%* 77 14
Trainee+Medical)

13



* Includes vacancy of 528 Medical Executives against the Rect. Advt. No.01/2018,
which is yet to be completed.
** Includes 300 candidates of Medical discipline joined in different phases as on
31.10.2019, the figure will vary on completion of the recruitment cycle.
3.14 On being asked about the constraints, if any, being faced by the CIL in filling up the

vacancies reserved for OBC category and efforts being made to overcome the problems, CIL in a

written note submitted:-

“No constraints faced in filling up the vacancies other than availability of adequate
eligible candidates, at times.”
3.15 On being asked about the checks devised by CIL to ensure that the reservation policy for
Other Backward classes are implemented properly, the CIL in a written reply stated:-

“In CIL and its Subsidiaries, Liaison Officers for OBC are nominated to monitor
compliance of the various Presidential Directives pertaining to reservation of Other
Backward Classes. Besides the close monitoring by Liaison Officers for implementation
of Guidelines/Directives, periodical meetings are held with Backward Classes
Employees Associations, in order to address their issues. One representative of Other
Backward Classes is always present in the Recruitment Boards of CIL and its
Subsidiaries.”

3.16 On being asked about the checks devised by NCL to ensure that the reservation policy for

Other Backward classes are implemented properly, the NCL in a written reply stated:-

“In NCL, Liaison Officers for OBC are nominated to monitor compliance of the various
Presidential Directives pertaining to reservation of Other Backward Classes. Besides the
close monitoring by Liaison Officers for implementation of Guidelines/Directives,
periodical meetings are held with Backward Classes Employees Associations, in order
to address their issues. One representative of Other Backward Classes is always present
in the Recruitment Boards of CIL.”

3.17 Year-wise details of the appointments made by NCL under various categories of posts

since 1993 till date are given at Annexure-III.

3.18 On being asked about the details of the modes of recruitment followed for filling up

various categories of posts in the NCL, through a written reply they submitted:-

“The modes of recruitment followed by Northern Coalfields Limited for filling up of
Non-Executive cadre posts are as under:

1)  Recruitment through All India Open Recruitment Advertisement.
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ii)) Compassionate employment against death of employee.
iii) Employment under R&R Policy of Coal India Limited.”

3.19 Year-wise details of appointments made in the SECL since 1993 till date are at Annexure-
Iv.

3.20 It has been informed by SECL that following checks have been devised by them to ensure
that the reservation policy for other Backward classes is implemented properly:-
(1) Regular inspection of rosters by the Liaison Officer .

(i1) Recruitment is made strictly as per the roster point considering the backlog
vacancies reflected in the rosters.

(i11) Backlog vacancies in various posts as worked out are taken into consideration while
preparing manpower budget.

(iv) Representative of OBC employees is included in Recruitment Committee to
monitor the implementation of reservation policy.

(v) Complaint register is being maintained in order to register the grievances of OBC
employees.

BACKLOG VACANCIES

CIL

3.21 On being asked about the reasons for shortfall, if any, in filling up of vacancies reserved
for OBCs in each year and remedial steps taken to make up the deficiencies, the CIL, through a

written reply, submitted as under:-

“To fill up the shortfall, vacancies are carried forward to the next year and after adding
the same to the current year figures, action is taken to fill up the total numbers.”
3.22 On being asked about the number of backlog/shortfall of vacancies of Backward classes
identified and number of vacancies filled in all the Special Recruitment Drives launched during

the last five years by CIL, it was replied as under:-

“Recruitment is a regular process and as such backlog/shortfall vacancies, if any, are
carried forward to the next year and filled up accordingly. Thus, no Special Recruitment
Drive was required or has been conducted in this regard in the last 5 years.”
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NCL

3.23 From the information submitted to it, the Committee find that there are no backlog
vacancies in NCL at present. The NCL was also specifically asked about the constraints being
faced by it in filling up the vacancies reserved for the OBCs, to which it replied that no

constraints have been faced in filling up the vacancies.
SECL

3.24 On being asked about the backlog vacancies, the SECL through a written reply stated as

below:-

“There are 36 vacancies of OBC (Group C-15 + Group D-21) still lying vacant till 01-
01-2019. Out of these backlog vacancies, 12 no. of backlog vacancy of OBC will be
filled up shortly.”

3.25 Further elaborating on the existing OBC backlog vacancies in SECL, its representative
during the evidence held on 25.10.2019 submitted before the Committee as below:-

"STEl b dbT T eTeT &, ST bl TRRT § PeT 36 dobaiior &1 & & beRT o4t 3R Ju-F i
defST 81 gU-dT T 15 AT 81 AT ARER BT 12 IS o foTq &7 ANfefheberT fFepret &1
R e geaeht forRac uxtar eveh Ufehar gRY &1 Sl Jo-ft 7 i devedt 2o 7, iR iR
UFRR-CIRIIT T 81 SHeT ANMChher 85 fGF=R H PRAT 81 37 dobeiIol & foly 89 Ugel Sexall
<G 81 B 3T foTRat uRier SiR Refec a1sie, 2020 e T S| JU-SF bl 21 b RIReT bt
&1 & 3 & 5 o RS I & o1 et & g &1 €, 9% 98 SaTeT gihfaed e ¥ 39
foTT &9 T e | T Y 81 T I TaRNE A 8HdT ST SeRedd RianRe RIS fiel
250 RIRET qiet 87 T thot H of T2 81 31T S-SR 87 fSaelR ad oW, S99 e & 9]
ST BeirTe # off 81 =i avE A T di efl g8t e seReaa e wRi 8l 81 98t 89
TSY 8l 89 378 clohx et il "

3.26 On being asked about the constraints, if any, being faced by the SECL in filling up the
vacancies reserved for OBC category and efforts being made to overcome the problems, it

replied as under:-

16



“No constraints faced in filling up the vacancies other than availability of adequate
eligible candidates, at times.”
3.27 On being specifically asked about the number of backlog/shortfall of vacancies of
Backward classes identified number of vacancies filled in all the Special Recruitment Drives

launched during the last five years, the SECL through a written reply stated:-

“Special Recruitment Drive was made in 2014 & thereafter the notification has been
issued in the year 2019. Details of the same are as under.:-

Year Shortfall of OBCs Filled up
A B C A B C (including
(including erstwhile Group ‘D’)
erstwhile
Group ‘D’)
2014 O 0 243 -- -- 189
2019 0 0 36 12 Vacancies of Mining Sirdar

under Group C have been
notified during the year 2019.
Written test is proposed to be
conducted during the Month of
Nov/Dec 2019.

RESERVATION ROSTERS

CIL

3.28 On being asked whether Rosters are being maintained properly for direct recruitment and
promotion of all posts as per order on the subject, CIL informed the Committee as under:-

“Rosters are being maintained for each category of the post in CIL(HQ) separately for
direct recruitment in executive posts and promotion/selection from Non-Executive to
Executive cadre posts as per Govt. of India policy/guidelines.

Level at Date of
Mode of RRs which roster | No. of Rosters upgradation
is maintained of Roster
Direct Recruitment Group-A 21 (discipline-wise) | 31.12.2018
(CIL level)
Promotion/selection from Group-A 17 (discipline-wise) | 31.12.2018
Non-Executive to Executive | (CIL level)
cadre
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3.29 Further elaborating on the imperative for maintaining Reservation Roster, the
representative of CIL during the course of the evidence held on 19 November, 2019 submitted

the following before the Committee:-

“As I said earlier, as per the Government of India guidelines, all the employees are
categorized into four categories A, B, C & D and A is generally the executive force and
on all-India basis, the recruitment is done. For recruitment of B, C, & D cateogories,
the percentage varies from State to State. Coal India does recruitment of Group A, that
is only for executives and all our subsidiaries are doing recruitment for B, C and D posts
and they maintain it. As per the Government of India guidelines, for each such
recruitment, rosters have to be maintained. So, the vacancy which arises and action
which is to be taken to fill the vacancy is done as per the roster. Post- based rosters are
there and 200 point rosters have to be maintained. Then it will be mentioned that first
has to be filled by general and 6™ and 7™ will be by SC and it goes on like that. All the
points are mentioned and accordingly rosters will be maintained at the time of
recruitment. It is not that first will be filled by general or by OBC. If rosters are
maintained, it takes care of all the reservation policy which Government has already

formulated.”

3.30 CIL was asked whether the procedure of grouping of posts in direct recruitment is adopted
for maintaining Reservation Rosters. Through a written reply, CIL submitted that the groupings
of posts is not adopted in direct recruitment for maintaining rosters.

3.31 On a specific query about the modes for inspection of these Reservation Rosters, while
furnishing the action taken on the inspection report of Liaison Officer, CIL in a written note

informed:-

There are separate Liaison Officers for OBCs in Coal India Limited and at Subsidiary

level.

Year Date of Inspection by the | Comments of | Action Taken
Liaison Officer Liaison Officer Report

2016 Jan’ 17

2017 Jan’ 18 - Nil - - Nil -

2018 Jan’ 19

2019 Due in Jan’20 - Nil - - Nil -
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NCL

3.32 On being asked whether Rosters are being maintained properly for direct recruitment and
promotion of all posts as per order on the subject, the NCL furnished the following information

to the Committee:-

“Rosters are being maintained for each category of the post separately for direct
recruitment and promotion as per Govt. of India policy/guidelines.

. Date of up-
Mode of RRs Lev?l at V.Vhlc.h roster No. of Rosters | gradation of
is maintained

Roster
Direct Recruitment HQ Level One roaster 28.05.2019
Promotion HQ and Area/Unit /register for each | 10.07.2019

Level identified post

3.33 When asked about the procedure of grouping of posts in direct recruitment adopted for
maintaining Reservation Rosters, NCL in a written reply informed that that groupings of posts is

not adopted in direct recruitment for maintaining rosters.

3.34 In reply to a query about the mechanism in place for effective monitoring and verification
of the Rosters, NCL in a written reply submitted that there are separate Liaison Officers for
OBCs in Northern Coalfields Limited and furnished the action taken on the inspection Report of

the Liaison Officer for the last four years as under:

Year Date of Inspection by Comments of Action Taken
the Liaison Officer Liaison Officer Report

2016 31.03.2016

2017 31.03.2017 No adverse comments had been made.

2018 31.03.2018

2019 31.03.2019

SECL

3.35 On being asked whether rosters are being maintained for direct recruitment and promotion

for all posts as per orders on the subject, the SECL replied:

Yes, Rosters are being maintained for direct recruitment and promotion for all the posts.

Mode of RRs Level at which | No. of Rosters Date of Up
Roster is gradation of Roster
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Maintained
Direct SECL HQ One 01.01.2019
Recruitment
Promotion SECL HQ & | One each at|01.01.2019
Area/Unit HQ/Area/Unit

3.36 On a query regarding procedure of grouping the posts in direct recruitment for maintaining
rosters, SECL informed that grouping of posts is not adopted in direct recruitment for

maintaining the roster.

3.37 The following information was furnished to the Committee regarding inspection of Roster
Registers in SECL:-

“The roasters are inspected by Liaison officer on regular basis. The details of
inspections are as under:

Year Date of Inspection by Comments of Action Taken
Liaison Officer Liaison Officer Report
2016 27 Feb ‘17 Nil Nil
2017 09 Feb’18 Nil Nil
2018 30 Jan’19 Nil Nil
2019 Yet to Nil Nil

LIASION OFFICERS AND SEPARATE CELL FOR OBCs

CIL

3.38 When the Committee desired to know whether a separate Liaison Officer for OBCs has
been appointed , CIL in a written note submitted that replied that General Manager (Personnel),

CIL belonging to General category is the Liaison Officer of CIL(HQ), for OBC.

3.39 During the course of evidence on 25 October, 2019, when the Committee enquired about

the OBC Liaison Officer, the representative of CIL informed the Committee that:

"3TTST ST 7 3T, fETet ohc etaeT iTftheR Suerey =&l 81"

3.40 On the working of the Backward classes Cell under the direct control of Liaison Officer, it
stated that:-
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“Backward classes Cell as such has been set-up under the direct control of Liaison
Officer. General Manger (P) & Liaison Officer (OBC) at CIL HQ is assisted by One Dy
Manager (P) & One Clerical Staff for works related to OBC Cell.”

NCL

3.41 On the issue of appointment of a separate Liasion Officer for OBCs, NCL through a
written reply stated that a Dy. Manager (P) who belongs to OBC category has been appointed as
Liaison Officer of OBC at Headquarters level.

3.42 On being asked whether a Backward classes Cell has been set-up under the direct control
of Liaison Officer, the NCL through a written reply stated that it will be formed soon.

SECL

3.43 On being asked whether a separate Liasion Officer for OBCs has been appointed, SECL
through a written reply informed that a Dy.Mgr (OL/Admn) belonging to OBC Community is
the Liaison Officer of SECL.

3.44 On the working of the OBC cell, SECL informed that OBC Cell has been set-up under the
direct control of Liaison Officer. One Clerical Staff has also been posted for works related to
OBC Cell.

Selection Board

3.45 The Committee brought to the notice of Ministry of Coal the contents of DoPT OM No.
42011/2/2014-Estt.(Res.) dated 13 February, 2014 which inter-alia, makes it mandatory to
include one member belonging to OBC in the Selection Committee/Board for making
recruitment to 10 or more vacancies in any level of posts/services. DoPT has also directed to
ensure that where the number of vacancies against which selection is to be made is less than 10,
no effort should be spared in finding an OBC officer amongst others for inclusion in such
Committees/Boards and sought to know if the DoPT instructions were being followed
scrupulously in the Organization white making recruitment to various posts/services. To, the
above query, the Ministry of Coal, CIL and its subsidiaries replied affirmatively, assuring the

Committee that they were totally complying to the above mentioned orders of DoPT.

3.46 The Committee then asked about the representation of backward classes on recruitment
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Boards / Selection Committees/DPCs for each of the PSUs under Ministry of Coal for the post
wherein reservation / concessions for Backward classes are applicable, the Ministry of Coal in a

note stated as under:

“About 700 Selection Committees/Boards were constituted for recruitment process of
Executive i.e. Group-A posts, during the last 10 years. Each Committee/Board had one

member representing OBC.”

3.47 The Ministry further added that:-

“A representative of OBC is included to represent the persons of OBC category in all
the Selection Board/Committees. The details for OBC members in the Selection
Committees/Boards for recruitment of Management Trainees, Medical Specialists & Sr.
Medical Officer to the posts of Executive cadre during the period from 2016 to 2019 is

as follows:-
No. of Selection Commit- | No. of OBC Representa-
tees/Boards tives
2016-17 39 39
2017-18 39 39
2018-19 56 56
Total 134 134

3.48 The NCL in the context of OBC representation on recruitment/selection boards in written

note stated as below:-

“Nine (09) Selection Committees/Boards were constituted for recruitment process of
Non-Executive i.e. Group-C & D posts, during the last 10 years. Each Committee/Board

had one member representing OBC.”

3.49 Furthermore, NCL elaborated as follows:-

“A representative of OBC is included to represent the persons of OBC category in all
the Selection Board/Committees. The details for OBC members in the Selection
Committees/Boards for recruitment of non-executive cadre posts during the period from
2016 to 2019 is as follows:-
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Year No. of Selection | No. of OBC
Committees/Boards Representatives

2014-15 01 Each Committee/Board

2016-17 01 had one member

2017-18 01 representing OBC.

2018-19 01

Total 04

3.50 Similarly, the SECL also replied affirmatively about having representation of OBCs on
selection boards and stated that:-

“A total of six selection committee/ Boards were constituted for recruitment of Non-
Executive post in last 10 years and each committee/Boards had one member representing

OBC Category.”
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CHAPTER-1V
TRAINING FACILITIES FOR OBC CANDIDATES/ EMPLOYEES

4.1 On being asked if the CIL and its subsidiaries run any training institute or technical school,
along with the details of the courses and the representation of the Other Backward Classes

candidate in the training courses, the CIL stated as below:-

“Subsidiaries of CIL have Vocational Training Centers for training of employees

(Including OBCs) as per training need basis.”
4.2  Also, on the same issue the NCL stated that:-

“NCL has 11 training institutes, one is the nodal training centre known as CETI/HRD
Department located at NCL HQ and the other 10 are Vocational Training Centers located
at the various areas of NCL. The various training programs conducted at CETIL. The 10
VTCs of NCL conduct Basic training, Refresher training, Special training (IMS,
Environmental training, AIDS Awareness programme), Safety Training (Fire Fighting,
First Aid etc.) for its employees. The candidates of various categories including SC, ST,

& OBCs are adequately represented in these programs.”

4.3 When the Committee asked about the existence of Training Institutes/Technical Schools
in SECL and details of the courses offered and representation of the Other Backward Classes

candidate in the training courses, the SECL in a written note stated :-

“A total of 21 Training Institutes are presently available in SECL. Details related to

training are as below-

S1. No. Year No. of employee trained No. of OBC employees
trained
1 2018-19 17382 5635
2 2019-20%* 4773 1539
*Till July 20197

Pre-recruitment and pre-promotion training:
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4.4 Asked whether pre-recruitment and also pre-promotion training is imparted to OBC

candidates/employees, the CIL and SECL in a written reply stated:-

“Job specific post-recruitment as well as pre-promotion training programmes are
conducted in an inclusive manner by the respective HRD Department of Subsidiary

companies for departmental candidates, as per need.”

4.5 Regarding the pre-recruitment and pre-promotion training in NCL, in written reply

furnished to the Committee it was stated as below:-

“Job specific post-recruitment as well as Pre-promotion training is given to our
employees for Statutory posts like for appearing in First Class Coal Mines
Manager & Second Class Coal Mines Manager & Overman’s Certificate Examination in

which employees of all categories are included.

No of No No of 1\(1)(1)‘.
Year | Name of Training Date Participa | of
ST | OBC
nts SC s
2015- | Functional skill | 07.09.2015 30 7 9 7
16 Development  for IInd -
Class 12.09.2015
2016- | Coaching Class for | 15.11.2016 23 08 0 08
17 appearing in First class -
coal mines Manager 19.11.2016
2016- | Coaching Class for | 07.11.2016 18 03 05 03
17 appearing in Second class -
coal mines Manager 12.11.2016
2017- | Coaching Class for | 27.11.2017 12 01 02 06
18 appearing in Overman’s -
Certificate Examination 02.12.2017
2017- | Coaching Class for | 21.01.2018 23 0 0 09
18 appearing in Second class -
coal mines Manager 03.02.2018
2018- | Coaching Class for | 22.10.2018 12 01 01 05
19 appearing in Overman’s -
Certificate Examination 27.10.2018
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CHAPTER YV
GRIEVANCE REDRESSAL MECHANISM
5.1 The Committee asked the CIL to furnish the details of the employees’

grievances/complaints/requests including those received from OBC employees in the last four

years, the CIL furnished the following written information:-

No. of Grievances in the year
. Grievance
Year Carry Received in Settled in carry
forward from Total current
. current year forward to
previous year year
next year
2015-16 12 166 178 59 119
2016-17 119 1183 1302 1050 252
2017-18 252 1851 2103 1989 114
2018-19 114 1195 1309 1277 32

The pending grievances of that particular year is carry forward to next year. As on 01.04.19, only
32 grievances are pending at CIL HQ.

5.2 Elaborating on the mechanism for addressing the grievances of OBC employees in CIL and

its subsidiaries, the CIL stated as follows:-
“Grievance Redressal Cells are functioning in every subsidiary to redress the grievances
of all employees including OBC. A grievance register is maintained for registering the
grievances of employees. All grievances received on line/off line/through CPGRAMS or
individually are addressed immediately to ensure redressal in shortest possible time. In
normal course, 30 days’ time is given to address the grievance. Additionally, a
SAMADHAN Cell is also functioning to accept grievances/ representations from

employees as well as ex-employees.”

5.3 The Committee asked if the NCL held periodic meetings with OBC employees to sort out
their grievances to which it replied through a written reply that formal meetings are held as per

the request of company’s association”
5.4 Relating to SECL, the Committee was informed as under:-

“OBC Cell has been set up at Company level (HQ) for the purpose of redressal of
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grievances of the persons belonging to OBCs. A grievance register has also been opened
to register the grievances received from OBC employees for the same. Grievances are
also resolved through quarterly meeting held with the association i.e. All India

SC/ST/OBC coordination Council.”

5.5 The Committee enquired about the complaints received from OBC employees during the
last five years and the steps taken for disposal of those complaints, the Ministry of Coal in a
written reply informed that no complaint was received during the last five years. The Committee

received similar response from CIL, NCL and SECL as follows:-

“No differentiation is made on the basis of caste/category or religion while redressing
the complaints of employees. However, all complaints from employees (including
OBCs) are addressed promptly and redressed as per rule/ policy within the shortest

time.”

5.6  Details of the complaints received in NCL:-

Year No. of Opening | Addition |Closed/Disposed| Closing

grievances | Balance | during | off during the | balance
the year year

2016 35 5 30 29 6

2017 83 6 77 75 8

2018 86 8 78 78 8

2019 53 8 45 47 6

(Up to

September)

5.7 Similarly details of the complaints received in SECL are as follows:-

SI. No. No. of Opening Addition Closed/ Closing
grievances | Balance during the | Disposed off Balance
year during the
year
2016
2017 Nil
2018
2019

5.8 The SECL has also added that after implementation of CLIP, number of grievances have
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reduced. However, grievances, if received/reported, are immediately taken up with the respective

contractor and resolved duly.

Liaison Officers for OBCs

5.9  On being asked whether CIL and its subsidiaries has appointed a Liaison Officer for OBCs,
CIL stated in a written reply:-

“There are separate Liaison Officers for OBCs in Coal India Limited and at Subsidiary

level.”

5.10 The Committee were also informed by the NCL and SECL the that they had also

appointed separate Liaison Officer to promote and protect the interests of OBCs.
5.11 To its above reply the SECL further added that:-

“OBC Cell has been set-up under the direct control of Liaison Officer. One Clerical
Staff has also been posted for works related to OBC Cell.”

OBC Emplovees's Association

5.12 From the information furnished by the Ministry of Coal the Committee observed that there
was no separate OBC Employees' Association in CIL and its two subsidiaries i.e. NCL and

SECL.

5.13 Regarding separate OBC Employees Association, the SECL in a written reply stated as

under:-

“At present an Association, named All India SC/ST & OBC Employees Co-ordination
Council is in operation for Welfare of OBC employees working in SECL...... The
process of formation of a separate Association for employees belonging to OBC

Category is underway.”

5.14 Further, during the evidence held on 25 October, 2019 the representatives of SECL, made

the following submission before the Committee:-

“THfAULA AT deT UIAT &, W AT TThET g1
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5.15  During the Study Visit of the Committee to Mumbai on 13 January, 2020, the Committee
interacted inter alia with the OBC representatives of All India SC/ST/OBC Employees' Co-
ordination Council regarding the measures undertaken to secure representation of OBCs in
employment and their Welfare in CIL, NCL and SECL. The representatives submitted a
memorandum to the Committee containing demands and grievances of OBC Employees working
in Coal India Ltd & its subsidiaries companies which is at Annexure-V. The Committee assured

them to take up the issues with concerned authorities.
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CHAPTER VI
Contractual Appointments and Qutsourcing of Services / Jobs

Contractual Appointments

6.1 When the Committee enquired with the Ministry of Coal whether retired Government
employees are being re-appointed as consultants or in any other capacity in the Ministry/PSUs,

the CIL furnished the following information:-

“In Coal India Ltd and its Subsidiaries, sometimes retired CMDs/Directors/Sr. Level

executives are appointed as Full Time/Part Time Advisors as per the Company’s Policy”

6.2 The Committee desired to know the post-wise details thereof along with the terms and
conditions and the remuneration, benefits/facilities provided to them and details of the
policy/guidelines formulated by the Ministry of Coal in this regard. The CIL in their reply stated
that:-

“At present in CIL(HQ), 07 nos. retired executives/Senior level executives have been
appointed as, Advisor/Sr. Advisor in Marketing & Sales, Railway, Secretarial, Mining,
Environment & Finance discipline. The Terms and Conditions of the Advisors/Sr.
Advisor, as per the approved policy, are stated below:

1. The age limit shall not exceed 65 years and the contract period of not more than two
years.

2. Consolidated monthly compensation/Honorarium for Full Time Advisors for
rendering service on full time basis on monthly basis is given below:

a) For Retd. Chairman/Directors Rs.1,00,000/- per month
b) For Retd. E-9 Gr. Executive Rs. 80,000/- per month
c) For Retd. E-8 Gr. Executive Rs. 70,000/- per month
d) For Retd. E-7 Gr. Executive Rs. 60,000/- per month
e) For Retd E-6 Gr. Executive Rs 50,000/-per month
f) For Retd E-5 Gr. Executive Rs 40,000/-per month
g) For Retd E-4 Gr Executive Rs 35,000 per month

h) For Retd E-3 Gr Executive Rs 30,000 per month

1) For Retd E-2 Gr Executive Rs 25,000 per month

Part-Time Advisors are entitled to 60% of the consolidated pay of the Full Time
Advisors of the corresponding grade. They would not be entitled to any other
facility/benefits stipulated in the policy.

3. Company shall provide Conveyance for Full Time Advisors as per availability.
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However, where conveyance is not provided, they shall be eligible for 5% of
consolidated pay per month as conveyance charge.

4. Suitable company accommodation shall be provided as per availability. However, if
company accommodation not available consolidated amount will be paid as-For X class
cities,25%of consolidated per month, For Y class cities,16% of consolidated pay; For Z
class cities 8% of Consolidated pay per month.

5. Reimbursement for use of mobile telephone based on the actual bill or Rs.750/- p.m.
whichever is less.

6. Medical: All executives of CIL are covered under the Post-Retirement Medical
Benefit Scheme will continue to be governed by the said scheme. Those appointed, who
were not under the roll of CIL, will be given the same coverage of benefit, if they are
not covered under any post retiral medical scheme or Medical Coverage benefit would
be governed through a Medical Insurance Policy.

7. Leave: The Advisors shall be entitled for paid leave of 15 days in every six months in
addition to the paid holidays in the establishment. Paid Leave is to be regulated as per
provision of EL. Paid Leave is not encashable.

8. TA/DA: TA/DA and other boarding/lodging charges shall be payable as per
entitlement applicable to the existing executives of equal grades whenever tours are
undertaken for the jobs related to assignment.”

6.3 Taking view of the information furnished by the Ministry of Coal regarding contractual
appointment, the Committee felt the need to ascertain whether the interests of serving
employees, especially the OBC employees are being adversely affected as a result of contractual
appointments. The Ministry of Coal replied that these have no bearing on the
recruitment/vacancies to be filled and for temporary period only a limited number of advisors are

appointed.

6.4 The Committee sought information as to whether the Office Memorandum dated May 15,
2018 of the Department of Personnel and Training, Government of India, regarding provision of
reservation for Scheduled Castes / Scheduled Tribes/OBCs in temporary appointments for
duration not exceeding 45 days in respect of appointments in Central Government posts and

services has been complied with. The CIL replied in written note as under:

"DoPT guidelines regarding temporary appointments lasting 45 or more days are in
respect of for vacant permanent posts. All appointments in Coal India and its
subsidiaries are made on permanent basis. Contractual/ temporary appointments are not

made."
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6.5 The Committee sought information if any retired Government employees are being re-

appointed as consultants or in any other capacity. NCL in their reply stated:

In Northern Coalfields Limited, sometimes executives are appointed as Full Time/Part
Time Advisors, as per the policy of CIL for appointment of retired Executives as

Advisors.

6.6 While furnishing the reasons for non adherence of reservation roster for contract

appointments of 45 days and above, NCL in a written note stated:

“Northern Coalfields Limited does not provide contract / temporary appointments. All
appointments are made against permanent vacancies. The Company has outsourced
some of the work to Contractors who engage Contractor Workers for execution of such
works. The Contractors are the employers for such Contract Workers. NCL
Management is only the Principle Employer for certain obligations under the Contract
Labour (Regulation & Abolition) Act, 1970 like wages payment, welfare amenities,
safety, etc. NCL Management has no role in the appointment of such contract workers.
It is done by the Contractors themselves as they are being the employers. There are
some such Contract Works, the duration of which exceed 45 days. In view of the
deliberation held on such engagement for more than 45 days at the meeting on
19.11.2019, we are taking clarifications from the DoPT through CIL/ MoC regarding
applicability of the Presidential Directives on Reservation for SC/ ST/ OBC on such

Contractors and accordingly further compliance will be ensured.”

6.7 The NCL also allayed Committee's apprehensions of any adverse effects on interests of
serving' employees, especially the OBC employees by stating that these have no bearing on the
recruitment/vacancies to be filled and for temporary period only a limited number of advisors are

appointed. These appointments are statedly not against any permanent vacancy.

6.8 In the context of SECL, the Committee was informed that as on date, there is no retired

Government employee, re-appointed as consultant in SECL.
Outsourcing of Services/Jobs

6.9 On being asked whether CIL and its subsidiaries are outsourcing some of their non-core
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functions along with details of type of services outsourced, the Ministry replied as under:-

“Only for certain activities for increased efficiency and non-perennial works job
contracts have been awarded like Civil work, Construction work, Watch & Ward, Hiring
of vehicles. These contracts are awarded not against the posts of CIL/Subsidiaries but

for carrying out the works.
Subsequently, NCL also made the following submission:-

Only for certain activities for increased efficiency and non-perennial works job
contracts have been awarded like Civil work, Construction work, Watch & Ward, Hiring
of vehicles. These contracts are awarded not against the posts mentioned in the

manpower budget of NCL, but for carrying out the works.
The SECL also stated that:-

The contractors’ workers deployed by the contractors are paid wages as per applicability
by the contractors and are covered under Provident Fund (PF). They are provided with

medical facilities, both OPD and indoor, in the Company’s Dispensaries/Hospitals.”

6.10 When the Committee asked to furnish the details of Outsourcing Companies which have

been contracted along with the total number of contractual/ outsourced employees working in the

CIL and its subsidiaries during the last five years along with the provisions/guidelines to protect

the interest of OBCs while outsourcing the jobs. The CIL submitted:

“The contractor workers deployed from contractor varies from month to month,
considering the number of operative contracts /requirement of Manpower by the
contractor. As per figures, as on 01° April of respective year, in respect of CIL &

Subsidiaries is given below:

Total number of contractual/ outsourced employees working in CIL& its
subsidiaries during the last five years
Subsidiary 2015 2016 2017 2018 2019
Total 65090 74028 76758 69372 73562

6.11 The information about number of contractual/ outsourced employees working in NCL is as

below:-
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“The contractor workers deployed from contractor varies from month to month,
considering the number of operative contracts /requirement of Manpower by the
contractor. As per figures, as on 31% March of respective year, in respect of NCL is
given below:

Year Nos of Contracts Nos of worker engaged
2015 377 11073
2016 399 14932
2017 417 14480
2018 447 15363
2019 619 14179

The contractor workers are on the rolls of the contractor. Their details are maintained by
the contractors.”

6.12 When the Committee desired to know the percentage of backward classes is represented in
these workers. The NCL in a written note submitted that the contractor workers deployed from
contractor varies from month to month, considering the number of operative contracts/
requirement of Manpower by the contractor. As per figures, as on 31st March of respective year,
in respect of NCL and the representation of OBC in it, is as follows:-

Year Nos of No. of worker No. of OBC Percentage
Contracts engaged workers engaged %
2015 377 11073 4429 39.99
2016 399 14932 5873 39.33
2017 417 14480 5592 38.61
2018 447 15363 5900 38.40
2019 (till 619 14179 5689 40.12
September)
Note:- The representation of OBC workers may increase in 2019 for remaining
period.”

6.13 On being asked whether there are there any guidelines to ensure representation of
backward classes among contractor workers in NCL, the representatives of NCL replied as
follows:-

“At present no such guidelines have been received from Competent Authority. Singrauli
District (MP) and Sonebhadra District (UP) are mostly inhabited by OBC SC and ST
population. The percentage of representation is naturally covered as the management
also emphasise for employment of locals by the contractors for smooth operation.”

6.14 During the evidence held on 19 November 2019 with the representatives of CIL and NCL
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the Committee desired to know if there was any proposal under for giving reservation in

recruitment of contractual workers. To which representative from CIL replied as follows:-

“As far as contractual workers are concerned, the job is outsourced to the contractor and
in the legal parlance, we are called as principal employer and employer is the contractor.
So, the contractor chooses his methodology for selection of his workmen where we have
no role to play and so far no such guideline has come by which we can bind them that
they must ensure that such and such persons are to be recruited. It is not binding by the
Government of India so far. That is why, we are not in a position to force such things on
the contractors.

The SECL submitted as follows:-

No employee is engaged in the Company directly on contract basis. However, the
Agencies to whom certain works are awarded, deploy their (contractors’) workers.

The total no. of contractors engaged and contractors’ workers deployed are as under:

No. of
SI. | Category No. of Contractors Contractors’
Workers

1 Mining Activities 257 6,575

2 Coal Transportation 67 2,499

3 Civil Works 416 3,465
4 Watch & Ward 1 79
5 Others 98 676

Total 839 13,294

6.15 At the sitting held with representatives of CIL and its subsidiaries the representative of
SECL also stated that:-

“TIR G330 & 13,198 Birede g &, f F 3NeRiT 2,451 €, it 6 18.6 uferera 81
SN fEaTe ¥ 31 1 uferera off S HRar & FAfp 0.3 30 .ue. S e A @ Y a7 13 ufyera
A HT B SW e WY 7% e et v 31

6.16 The Committee sought information that while hiring the persons for work on contractual
bases does the CIL and its subsidiaries under the Ministry of Coal follow the rule of ensuring that
the requisite percentages of persons belonging to the OBCs are there. Both CIL and NCL in

written reply informed that:-
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..... does not directly engage contract labour. Only on the jobs outsourced, contractors
deploy their manpower.”

6.17 During the evidence with the Committee, the representatives of NCL also stated that:-

“As regards, contractual workers are concerned, we outsource the work as a work
contract and not labour contract. As such, for carrying out the work on job specified
basis, the contractor employer deploys his manpower.”

6.18 Keeping the welfare of all the employees in mind the Committee asked the Ministry of
Coal to enumerate the existing mechanism in the Ministry to ensure payment of minimum wages
to such employees as per the Minimum Wages Act and adherence to other social security

benefits. The CIL in written note stated that:-

“Before releasing the payment bills of contractors, wages paid and other statutory
deductions e.g. PF deduction are properly checked by the management. A portal named
CLIP (Contract Labour Information Portal) has been in-house developed which contains
details of contractors as well as workers engaged by them. Contractors have to upload
the details of payment made to their workers on company’s portal before their payment

1s released.”

6.19 The NCL had taken followed measures to ensure timely payment of wages and other

benefits to outsourced employees:-

“Before releasing the payment bills of contractors, wages paid and other statutory
deductions e.g. PF deduction are properly checked by the management. A portal named
CLIP (Contract Labour Information Portal) has been in-house developed which contains
details of contractors as well as workers engaged by them. Contractors have to upload
the details of payment made to their workers on company’s portal before their payment

1s released.”

6.20 In SECL following steps were taken to ensure payment of minimum wages to employees

outsourced:-

“The mechanism being followed in SECL to ensure payment of minimum wages to

contractors’ workers is as under:

1. Clause about payment of Minimum Wages in Notice Inviting Tenders
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In NITs issued by the Company, clause regarding payment of minimum/applicable
wages (HPC wages in case of Mining Activities) to workers engaged by contractors
is mentioned.

2. Clause about CIL’s Contract Labour Information Portal (CLIP) in NITs

In all NITs, following clause regarding CIL’s Contract Labour Information Portal is
mentioned:

The Contractors shall register themselves on the Contract Labour Payment
Management Portal of CIL within 30 days of issue of work order in case the contract
period is more than 30 days and within 07 days in case the contract period is less
than 30 days, and will have to enter and update periodically the following details in
the portal:

a. Work Order details

b. Contractors’ workers’ details and wages payment details in respect of each work-
order

3. Instructions have been sent to all Areas for collection of following documents from
the Contractors, by the authorized official of the Company, before issue of Labour
Payment Certificate for bill payment:

a. Details of contractors’ workers engaged by contractors, with attendance certified
by concerned officials of the company

b. Wages sheet

c. Proof of payment of wages through bank, duly certified by concerned bank offi-
cial

d. Proof of remittance of provident fund (CMPF/EPF)
e. Proof of uploading of wages details in CLIP

[SECL has adopted Coal India Limited’s Contract Labour Information Portal (CLIP)
where all contractors are registered. Contractors register details of their workers and
upload their wages details along with PF details.]

From the above documents, the concerned official, before issue of labour payment
certificate, satisfies herself/himself that applicable wages have been paid by the
contractor to the respective contractors’ workers through bank, applicable deductions
have been made and also that PF (CMPF/EPF) contributions have been submitted to the
concerned PF authority.

4. Contract Labour Management Cell

To monitor compliance of provisions of Contract Labour (Regulation & Abolition) Act,
1970 & Rules, 1971, etc., Contract Labour Management Cells have been constituted at
SECL HQ and all Areas”
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6.21 From the information furnished by the Ministry of Coal, the Committee observed that that
the number of employees in OBC category in Coal India has reduced from 15,948 to 12,441 as
on 01.01.2019 in the last 14 years and asked the Ministry reasons for the same and if this fall in
manpower could be attributed to engagement of 13294 employees through Contractors. The

Ministry in written reply stated that:-

“Due to increase in mechanization of mines in SECL, the requirement of manpower has
been reducing and also, there are 3000 employees (approx) retiring, each year, for the
last few years. Each year in the Company, approximately 900 employment is given
against dependent employment and employment against land. Considering the available
resources, as per requirement, various types of works are given to Contractors/done

through outsourced.”

6.22 The Committee questioned whether contractor workers across the various fields in these
Companies are being given wages as per the minimum rate of wages, prescribed in the Act

passed by the Parliament. The SECL furnished the following details:-

“Contractors’ workers engaged in Mining activities: Wage rates as recommended by
High Power Committee/Joint Committee, as constituted by Coal India Limited, Kolkata.
GM (MP&IR), CIL, circulates the Wage Rates, with addition/revision relating to DA, as

applicable from time to time. The existing rate as applicable w.e.f. 01.10.2019 are as

Particulars Highly Skilled Skilled Semi-Skilled | Unskilled
Basic (" Per day) 877 847 817 787
DA (wef

01.10.2019) 77 74 71 69

(" per day)

Total (" per day) 954 921 888 856
Overtime As per rule

Slgller allowances, if Coverage under EPF/CMPF

Workers/Security Personnel engaged by ESM agencies sponsored by DGR:
Payment of wages is based on DGR wage structure.

Particulars Security Guard | Armed Guard | Security Supervisor
Basic (" Per day) 637 693 637*%1.33=847.21
DA (wef 01.10.2019) 96 104 96*1.33=127.68
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(" per day)
Total (" per day) 733 797 974.89
Overtime As per rule

Bonus @ 8.33% (of BasictDA)

Uniform Outfit Allowance (@ 5% of Basic+DA)
Uniform Washing Allowance (@ 3% of BasictDA)
Coverage under ESI (@ 4.75% of Basic+DA)
Coverage under EDLI (@ 0.50% of Basic+DA)

Other allowances, if
any

For all other works: As per minimum wages specified by Central/State Government.

Particulars Highly Skilled | Skilled Semi-Skilled | Unskilled
Basic (* Per day)

(Area C) 579 494 410 350
I?A (wef 1.10.2019) 27 75 62 53

(" per day)

Total (" per day) 666 569 472 403
Overtime As per rule

Slgller allowances, if Coverage under EPF/CMPF

[As notified vide OM No. RP-92(01)12016-ES. Dtd. 24.09.2019 of ALC (C), Raipur]
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PART-1I

OBSERVATIONS/RECOMMENDATIONS

Implementation of OBC reservation policy

Coal India Limited (CIL)

1. Coal India Ltd. (CIL) is a holding company with seven wholly owned coal producing
subsidiary companies and one consultancy company. CIL produces around 83% of India’s
overall coal production, accounting for 76% of total thermal power generating capacity of
the utility sector. This Maharatna Company is today the single largest coal producer in the
world and one of the largest corporate employer. The Northern Coalfields Ltd. (NCL) and
South-Eastern Coalfields Ltd. (SECL) are its subsidiary companies.

The Committee note that as on 01.01.2019 CIL had a total employee strength of
288687, out of which 62,538 belong to OBC category. Hence, the overall representation of
OBCs in CIL is only 21.66%. From the past trend of OBC representation in CIL, the
Committee are worried about the progressive decline in representation of OBCs in the
company, which declined from 24.97% in 2017 to 22.91% in 2018. In 2019 it got further
reduced to 21.66%. The CIL has justified this decreasing trend by referring to retirements,
deaths, resignations and also due to changes in technology and adoption of advanced
methods. The Committee are not fully convinced with these justifications in the light of the
fact that the drop in the representation of OBCs in the last three years from nearly 25%is
way more than their share in the reservation quota. It is evident from the data furnished by
CIL that while the overall decline in manpower had been in the range of 8%, for OBCs it
had been a sharp 20.18% reduction. In the opinion of the Committee this can not be seen as
a normal course of manpower decline due to deaths, resignations, retirements, changes in
technology etc. Therefore, the Committee strongly recommend that the declining trend of
OBC employees in CIL need to be checked immediately and steps should be taken to
ensure that no prejudice is caused to the interest and representation of OBCs in CIL in the

long term.
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Northern Coalfields Ltd. (NCL)

2. NCL operates through its 10 highly mechanized opencast mines. The company
having abundant resource of power grade coal, supplies more than 90% of its produced
coal to the nearby pithead thermal power plants. The Committee note that the overall
representation of OBCs in NCL is only 17.33%. The NCL has justified this figure by saying
that the percentage confirms to the OBC reservation rules of Madhya Pradesh (where NCL
headquarters are situated) which is currently 15%. The Committee understand that the
overall figure of representation OBC in NCL is as per the extant rules. However, in this
particular company, the Committee are worried about the concentration of OBC
employees in unskilled/semi-skilled Group-D jobs which seems to have added heft to the
overall representation of OBCs in NCL. The data furnished by NCL suggests that 67.29%
of the OBC employees are concentrated at the entry level Group D. The Committee
understand that in NCL generally all workers join Group-B category posts after promotion
while recruitment to Group A is done by the holding company i.e. CIL. However, the
Committee desire that NCL should ensure that OBCs do not remain concentrated in lower
echelon of the hierarchy but are offered adequate promotional avenues at par with other
social categories, without discrimination. They further emphasise that CIL, being the
holding company, should ensure that at least 27% OBC category executives are manning

each subsidiary company at a time through rotation among other subsidiary companies.

South Eastern Coalfields Ltd. (SECL)

3. The Committee note that the SECL is the largest coal producing company in the country
having its coal reserves spread over Chhattisgarh and Madhya Pradesh. The Committee
observe that the company is able to provide an overall 23.4% representation in
employment to OBCs which is commendable in the light of the fact that quota for OBCs for
filling up Group-B, C & D posts is only 13% in Chhattisgarh and 15% in Madhya Pradesh.
However, the Committee are perturbed to learn that representation of OBCs in Group-A is
only 16.55% as against the mandated 27%. They are also concerned to note that this
representation plummets as one goes up in the hierarchy. While the representation of OBCs

at the level of Sr. Officer/MT and Assistant Manager is 12.14% and 29.74%, respectively,
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their representation shrank to an alarming low of 0.61% and 1.96%, respectively at the
level of Chief Manager and General Manager. In Committee's view, more efforts are
required if despite a quarter century of reservation benefits being extended to OBCs, only a
handful of them are able to make their way to the top of the hierarchy. The Committee,
therefore recommend that SECL should not only aim at meeting quantitative requirement
of OBC reservation but must also endeavour to broad-base the benefits across the

hierarchy.

Representation of OBCs

4, The Committee understand that Coal India Ltd. carries out recruitment for Group
A in Executive Cadre posts only. After recruitment, these executives are posted to various
subsidiary companies. In this regard, the Committee note that representation of OBCs is
only 14.98% in Group A in Coal India Ltd. which is far less than the mandated 27%. On
the Committee’s query on the shortfall, the Coal India Ltd. has defended itself by
submitting that the recruitment of OBCs in Group A posts after 1993 has indeed been 27%
but for the shortfall vacancies to be filled in next recruitment cycle. However, the
Committee find it difficult to put this claim to empirical test as CIL has furnished
recruitment data for the period 2007-2019 and has failed to submit data prior to 2007 on
the plea that file are not readily available for the period 1993-2006 due to shifting of their
office. The Committee have been further informed that since 2007 CIL has been able to
recruit 9800 Executives out of which 26.4% belong to OBC category. Though the efforts are
praiseworthy, CIL should not continue to rest on the laurels because it has become quite
clear that even such a spurt in OBC recruitment has not resulted in achieving the
mandated 27% quota meant for OBCs. The Committee, therefore, strongly recommend
that CIL should come out with a roadmap to increase the representation of OBCs in Group

A and share it with the Committee at the action taken stage.

Backlog vacancies

S. The Committee note that Coal India Ltd. had a backlog of 15 OBC vacancies in
Group A in 2017 which was carried forward to the recruitment cycle in 2018. Further, 610
posts were notified for filling up by Coal India Ltd. during the year which also included 528

posts of Medical Executives for which candidates are still joining in different phases. At this
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stage it is not possible to ascertain the backlog vacancies because the recruitment cycle is
not over. The Committee would like to be accordingly, acquainted about the final backlog
position at the action taken stage. It can also be seen that CIL had reserved 151 vacancies
for OBCs in this recruitment cycle which is only 24.75% of the total earmarked vacancies
of 610. Rest 15 vacancies had been carried forward from the backlog of previous year, thus
making it a total of 166 OBC vacancies. The Committee opine that CIL should have
reserved 27% of the total seats for OBCs without taking into account the backlog vacancies
(which can not be adjusted against fresh seats for reservation). The Committee are pained
to note that CIL is not following the instructions relating to OBC reservation in letter and
spirit. The Committee, therefore recommend that in future all regulations related to OBC

reservation should be strictly adhered to by the CIL.

6. With regard to the NCL, from the information made available to them, the
Committee find that the figures do not reflect any backlog vacancies at present. The
Committee note that a total of 892 vacancies were filled in 2019 but the number of OBC
vacancies actually filled were only 114 (12.78%). It clearly shows that requisite 15% of
vacancies(the quantum of reservation for Madhya Pradesh) were not earmarked for OBCs
during the year. Similarly, for 2018 only 14.46% of a total of 159 seats were earmarked to
be filled up by OBCs. The Committee find that in these cases backlog vacancies were not
calculated on a realistic basis. The Committee, therefore, strongly recommend that NCL
should scrupulously earmark OBC seats for reservation as per the existing State

stipulations during each recruitment process without fail.

7. In case of SECL, the Committee note that there are 36 backlog vacancies in all with
15 in Group C and 21 in Group D. With respect to Group C, the Committee are pleased to
note that steps have already been initiated to fill up 12 posts of ‘mining sirdars’ and 3 posts
of staff nurse, pharmacist and x-ray technician. The Committee would like to be apprised
about the recruitment status at the action taken stage since the SECL stated that all 36
vacancies would be filled by April, 2020. With regard to the 21 Group D posts pertaining to
security personnel, the SECL has argued that in order to avail better security services, they
are in the process of requisitioning 250 security personnel from the Madhya Pradesh State
Industrial Security Force. The Committee are of the opinion that SECL should definitely

look towards improving its security services but while doing so, it should be ensured that
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quota meant for OBCs is not compromised. A future policy decision regarding
requisitioning specialized security personnel is a step in right direction but the existing
OBC backlog vacancies should be filled up by resorting to the method of special

recruitment drive.

Liaison Officers for OBCs

8. The Committee have been informed that separate Liaison Officers have been
appointed by CIL, NCL and SECL to look into the matters related to OBC reservation in
these organizations. The Committee are of the considered opinion that the role of a
separate Liaison Officer in an organisation is very critical for overseeing proper
implementation of reservation policy for OBCs and for ensuring speedy redressal of OBC
employees’ grievances. In view of the sensitive nature of the post, it is imperative that the
Liaison Officer should necessarily be appointed from amongst OBC Officers only.
However, the Committee find that the Liaison Officer in CIL is not from OBC category but
belongs to the General Category. The Committee are not convinced by the submissions of
CIL that a suitable officer belonging to OBC category is not available for appointment. The
Committee, therefore, recommend that CIL should immediately appoint an officer from the
OBC category as the Liaison Officer. The Committee also desire that the Backward Classes
Cell in NCL should be set up without any further delay.

Reservation Rosters

9. It is imperative that there is a proper monitoring mechanism for effective
implementation of the OBC reservation policy. Proper maintenance and inspection of
Reservation rosters is very important for ensuring that OBC vacancies are duly advertised
and filled-up. In this respect the Committee have been informed that CIL and its
subsidiaries are adhering to the strict maintenance and inspection of these Rosters. The
Committee appreciate the internal compliance in this regard. However, the Committee
recommend that the Reservation Rosters should also be put on the website of the company
concerned so that any misgivings regarding non-adherence to reservation guidelines are

allayed from the minds of the stake-holders.
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OBC Employees Association

10. The Committee note that there is no separate OBC employees’ Association in CIL
and its subsidiaries including NCL and SECL. The Committee had interacted with the
OBC representatives of All India SC/ST/OBC Employees' Co-ordination Council during
their Study Visit to Mumbai on 13 January, 2020 regarding the measures undertaken to
secure representation of OBCs in employment and their Welfare in CIL, NCL and SECL.
The representatives submitted a memorandum to the Committee, wherein the
representatives raised certain issues relating to less representation of OBCs in recruitment,
appointment of independent liaison officer from OBC category etc. The Committee desire
that Coal India Ltd. and its subsidiaries including NCL and SECL should examine the
demands and issues raised in the Memorandum and apprise the Committee about the same
at the Action Taken stage. The Committee also gathered that there is a combined
association for all the SCs, STs and OBCs employees in CIL and its subsidiaries including
NCL and SECL. The Committee feel that issues and grievances of SCs, STs and OBCs
employees are multifarious, hence, those need to be attended specifically. The Committee
are also of the opinion that separate OBC employees association can serve as a significant
channel of communication between the management and employees on various issues
related to the recruitment/welfare including grievances of OBCs within the organisation.
While the Committee acknowledge the efforts put by CIL, NCL and SECL to ensure an
overall well being of its employees, at the same time they are of the considered opinion that
formation of a separate OBC Employees’ Welfare Association is required so as to give voice
to the sentiments/problems/grievances/complaints etc. of OBC employees before the
management. The Committee, therefore, desire that the OBC employees need to be
provided necessary support and infrastructure to help them establish their separate OBC
association. The management may also hold periodical meetings with the representatives of

OBC:s Association to ensure that their grievances are resolved expeditiously.

Outsourcing/Engaging Contractual Employees

11. The Committee note that CIL and its subsidiaries are outsourcing certain activities
for increased efficiency and non-perennial works job contracts have been awarded like

Civil work, Construction work, Watch & Ward, Hiring of vehicles. These contracts are
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awarded not against the posts of CIL and its subsidiaries but for carrying out the works.
The Committee were disappointed to know that CIL did not maintain any data of
backward classes represented in these workers. As informed by the Ministry of Coal there
are as many as 73562 outsourced employees working CIL and its subsidiaries . It has been
informed that outsourced workers are engaged by the respective agencies in their own
capacity as employer. These agencies in turn obtain licenses for deployment of contractors’
workers. It has been informed that outsourced workers are engaged by the respective
agencies in their own capacity as employer. However, CIL and its subsidiaries as a
Principal Employer ensures that no workforce of any nature is discriminated on account of
caste, creed, religion, gender or beliefs. The Committee do not desire to question the policy
decision taken by the Government to outsource non-core activities of any Government
enterprise, however, they are of the opinion that it affects adversely the opportunity of
regular employment of bonafide candidates, especially the reserved category people. It is,
therefore, imperative that CIL and its subsidiaries find a way to give representation to the
backward section people while engaging any workforce on outsource basis and issue
necessary guidelines accordingly. Also, the Committee urge the Ministry of Coal to ensure
strict compliance to Office Memorandum dated May 15, 2018 of the Department of
Personnel and Training Government of India, regarding provision of reservation for
Scheduled Castes / Scheduled Tribes/OBCs in temporary appointments for duration not
exceeding 45 days in respect of all the contractual appointments in Coal India and its
subsidiaries. Moreover, payment of minimum wages as per the Minimum Wages Act and
benefits of other social security schemes relating to health, education, insurance, provident
fund facility, etc. should also be ensured to such employees engaged on outsource basis. The

Committee would like to be apprised of the action taken in this regard.

Reservation in Appointments of Casual Workers to Regular Posts

12.  During the course of evidence the Committee came to know that in CIL/Subsidiaries
sometimes retired CMDs/Directors/Sr. Level executives are appointed as Full Time/Part
Time Advisors as per the Company’s Policy. Without questioning the Government's policy
decision to engage contract employees for certain services and works under the
department, the Committee feel that such appointments of retired employees on

contractual basis can hamper the opportunities otherwise available to the reserved classes
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in regular appointments. In this regard, the Committee would like draw attention of CIL
and its subsidiaries including NCL and SECL to DoPT 0O.M.No0.49014/12/1988-
Estt(C)dated 22/08/1988 which stipulates that:

"Appointment of casual workers against regular posts will be a case of direct
recruitment. Hence all statutory requirements relating to filling up of posts by direct
recruitment should be followed while regularizing the services of casual workers. General
orders relating to reservation for persons belonging to SCs, STs and OBCs will be
applicable in cases relating to regularization of casual workers. Vacancies meant for
these categories of persons should be filled up by casual workers of respective reserved
categories and the balance, if any, may be filled up by outsiders belonging to these
categories, who are not casual workers. Casual workers, who do not belong to the reserved

categories, can be appointed against unreserved vacancies only".

The Committee further recommend that separate rosters should be prepared for
regular and temporary appointment for OBCs in CIL and its subsidiaries including NCL

and SECL.

13. In this connection, the Committee would further like to remind the CIL, NCL and
SECL that DOP&T has been issuing various instructions/guidelines regarding reservations
for SC, ST and OBCs in temporary appointments. The Committee would like to enumerate
the following instructions/guidelines of DOP&T which are made applicable to Central
Public Sector Enterprises through Department of Public Enterprises, and expect that the

same are strictly adhered to:

Reservation in Posts of Industrial Workers

The industrial establishments of the Government of India and the posts and grades
in such establishments, whether these have been classified as group A, B, C and D or not,
are covered by the scheme of reservation for Scheduled Castes, Scheduled Tribes and Other

Backward Classes. [0.M.No0.8/7/1974-Estt.(SCT) dated 22/08/1975]

Reservation in Temporary Appointment
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There shall be reservation for SC/ST/OBC class candidates in all temporary
appointments, which are to last for 45 days or more. [O.M. No0.36036/3/2018 - ESTT. (Res.)
dated 15.05.2018]

Reservation in Work-Charged Posts

The principle of reservation for Scheduled Castes, Scheduled Tribes and Other
Backward Classes should generally be suitably applied to the extent possible, to work-
charged posts also except those required for emergencies like flood relief work, accident
restoration and relief etc. The percentages of reservation in such appointments may
correspond to what is applicable to Group C and Group D posts.
[0.M.No0.36021/9/1976-Estt.(SCT) dated 10/02/1977]

Reservation in Voluntary Agencies

The Ministries/Departments should insist as a pre-condition to the sanction of
grants-in-aid from Central Government to a non-Government organizations/ voluntary
agency etc. that it shall provide reservation to the extent of 15% to SCs, 7.5% to STs and
27% to OBCs in case of direct recruitment on all India basis in case of direct recruitment

to posts normally attracting candidates from a locality or region where:

(a) The recipient body employs more than 20 persons on a regular basis and at
least 50 percent of its recurring expenditure is met from grants-in-aid from the Central

Government; and

(b)The body is a registered society or a cooperative institution and is in receipt of a
general purpose annual grants-in-aid of X 2 lakh and above from the Consolidated Fund of
India.

A clause providing for reservations in the services under the voluntary agencies
should be included in the terms and conditions under which such voluntary agencies
/organizations etc. are given grants-in-aid by Government, somewhat on the following
lines: “........... (Name of Organization/ Agency etc.) agrees to make reservations for

Scheduled Castes, Scheduled Tribes and Other Backward Classes in the posts/services
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under its control on the lines indicated by the Government of India.

While sanctioning grants-in-aid to various voluntary agencies the progress made by
such agencies in employing Scheduled Caste, Scheduled Tribe and Other Backward Class
candidates in their services should be kept in view by the administrative
Ministries/Departments. The voluntary agencies etc. should be informed that the progress
in respect to the employment by them of Scheduled Castes, Scheduled Tribes and OBCs in
the services under them would be taken into account by Government while sanctioning

future grants-in-aid to them.[O.M.No.27/12/73-Estt.SCT) dated 7/10/1974]

NEW DELHI; GANESH SINGH
23" March, 2020 Chairperson
3 Chaitra, 1942(Saka) Committee on Welfare of Other Backward Classes
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Annexure-I
Vide para 1.8

THE ORGANISATIONAL CHART OF NCL
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Annexure-III
Vide para 3.17

YEAR-WISE DETAILS OF THE APPOINTMENTS MADE BY NCL
UNDER VARIOUS CATEGORIES OF POSTS SINCE 1993 TILL DATE
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Annexure-1V
Vide para 3.19

YEAR-WISE DETAILS OF APPOINTMENTS MADE IN THE SECL SINCE

1993 TILL DATE
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D 0 0 0 21 21 0 21 0.0 21 0

TOTAL 0 0 0 213 213 189 24 11.3 24 189
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Annexure-V
Vide para 5.16

COPY OF MEMORANDUM CONTAINING DEMANDS AND GRIEVANCES OF
OBC EMPLOYEES WORKING IN COAL INDIA LTD. AND ITS SUBSIDIARIES
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MEMORANDUM :

Presented to Shri Ganesh Singh, Honourable Chairman,
Parliamentary Committee on Welfare of Other Backward
Classes on 13"January 2020 at Mumbai to redress Grievances of
Other Backward Classes Employees working in Coal India
Limited, and its subsidiaries Companies.

Presented by
OBC Representatives of this Council, CIL
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To,
Honourable Shri Ganesh Singh
Chairman,
Parliamentary Committee on the Welfare of Other Backward Classes, New Delhi. Camp—Mumbai
Respected Sir,
On the behalf of All India SC/ST/OBC Employees coordination Council, CIL It is the

moment of immense please in expressing our whole hearted welcome to the visit on welfare of
Other Backward Classes community on the day of 13"January 2020

While expressing our welcome and thanks to your visit, we would also like to avail this
opportunity to submit before you a memorandum consisting of demands and grievances of Other
Backward Classes Employees working in Coal India Ltd & its subsidiaries companies for giving
patience hearing and taking up the matter with Government of India and the CIL management for
resolving the same with due response to the Council.

Thanking you in anticipation for mitigating grievances of Other Backward Classes and
alsoin the interest of social justice.

Date :-13"January 2020
Mumbai Yours faithfully
OBC Representatives of this Council, CIL
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yfafafte & ToX W 3maems / gdica deR 78 3T @ ¥ 59
FROT e oer @@ H 7@ aer Fesr i 37 wEety #
HRETOT Y SHGEAT BT AT

m:#ﬁiﬂamaﬂ?ﬁ%ﬁ;maﬁwaﬁ
HRT TPR, ARG WHR & 3¢TH, ToT WHR Ud 3% Haal
g & wRiewAfa 7 IREToT Hr cwaEAT FITT A ST
AT FATE 03 - Hiw 3BT R ik v gews Fofat &
I & A-afteiat & Remir sdt qarr st Soft #
el i gem S
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Frer gfear fAfdes & sanfia wff, seifanfa =if
IHYAT S AT HAT FN H FRRG 3w Rosr o F o
IFRr Sl ARfer o 8 Farw yar A5 Foarg oler
Scciol T § 3rar 39d F F HWHED I A et @ E
3eTehT HRAT A AT & 9T W1 &1 g8 F-HAFA T3 7 Frwer
TS P A JO et AT X W@ & @ IR S Ay
wyﬁaﬂfraﬁﬁma@é’rmmm%mw
FROT WIS HAT IRER ATy a1 @ 2

IHA: HAT ART FAr & F 0 30 T #ir
IECT @A AT T NS T FHAT F IR H-H PR
T & A FEE o A, R, AR, golfareape,
qiae, fven, fa Roew, RRua daonie, wrEf oz
Jew, FHWAE Saowdie, @, SRR R Hsv &
fasmelr ot de 378 3l a9t & gw=r frar ooy

oY ol ¥ 1997 # o wARE - (1)CIL/C-
5A(i)/50254/7437.26/03/1997(2)CIL/C-5A(i)/50254/777
12.21/04/1997(3)%. 28/12/2000%T Reportof Selection
Committee for the position Management Trainee 3idsTa #r

TS & 3T Tewigfea & s

T FAH 04 F §RAT AT v 3w i Fuerat F w@E
Hh HUEH (e Rowr o) fr Pgfra i s

Al FAE 05 - # R s & ke 3= Rowr o sH
# FfOFER qur F-HERA o e F En W@
R & Ta TR A 7R aRed A TEEd B R

fAffRs qur 3w s Fufal f dawme w gERE #
S|
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Ffar FHiE 06 - 57 P FeAt Pt B AwfF AT F AUR W
Voo were fmar s

Fror sRar s vd 3R Il HuAd # vEud
T AR S ST @ & P @t - anPa @ s -snPAdr
ﬁﬁ?ﬁ@aﬁ#qmmamwﬂmmwm
3t F SRAT Ay 7E @ A T T

3 FER AT w0 ¥ A s Rfaes @ s
st afevat # 3w Mot @ (OBC) -3l v HAf-
St Fr AsER T IR & | 0@ et @ derforen Areder
WWMWWWWMW
& ST |

#ter wATH 07 - ﬂﬂﬂ'sﬂmmwwﬁmm#aﬂﬁ
ﬂaﬁmﬁﬁumuﬁaﬁﬁﬁﬁ(mteeﬁng
Committee, Welfare Board, House Allotment Committee,
Safety Committee, Joint Coordination Committee etc.) 3T
g SC/ST/OBC weamésr # fEFsfe 1 vt
= ST |

qEaREaT ¢ & Fa iRar RfRs w 3w el
Sufrat # ar%a 3wy Roer a9 wEAt fr FEar 50% § ST
%qﬁmmﬁwmmuﬁﬁﬁﬁﬁﬂéﬁmwﬁ
mﬁsﬂmmﬁm*mwﬂﬂaﬂmaﬁuﬁﬁ@ﬁm
6T & 7$ &

m:ﬁﬁiﬂﬁrﬂﬁm%ﬁﬁﬂﬂ?%mmﬁmﬂ
ﬁwmﬁﬁﬁﬁm@aﬁ%ﬁﬁmﬁmi
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AT FAF 08: - Frer sf2Ar Y. Hr FAT wnPar fr Fd F A, R,
gelt, g, T 3t a$ aw ofar A oReme # siaea ¥ weg
AT fr 3RaRT d@a F BT A& AT T F AT Yo%
AT HEE & I Fa AT v FERT R T
¥, 5o gEed = sndw #fum & St w7 osme fe
Fime) 3t ARERe sga & At 3BT AT STU)

AT wATE 09:- Frer AT AfRs vd 3adr el Fufat & 3
Rosr @A (OBC) & -uR, e -3nfaa aur waf
AT F TEUA AR FAT-FHAT W A3 S’ AT
ey Aok & dfFa w@r o @ g, W@ el A oaid
SR §gTell &l ST |

3ergiomd:—1) Wiy Ire@, CCL, 2) Fefrer |igs,WCL

T FAG 10: - P AT DA va suH e Fufadt F 3
Rosr af (OBO)#F VWK & I FATC I[@A ¥ au
sl @faue #1 Faw 16(4) HAERSEIR A 9ETed
wfafafes aerelt 3q 3 woparw A ddt arclf fr sme

oAyt # Fa 3w RfRs @ 39 fr e
Fufadl # FEaEEROT qur af¥e W H 9T FaEd
39l Ael ¢l $H HRUT IFH T YHT Hel 3c9ed 9 &
@ & aur adft a1 @ & &RUT 3w Rosr g (OBC) &
St Rer-a-ffer 5 W@ ¢ 3R AR d@faeurs # saa 16(4)
Jada AR & waiead wfafafee 3= Rosr oot &1 #&F
e ar T 8l

I Fledrd I FAr & B Al odt R A
foRar ST |
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AT HAE 11: - Frer 337 AR WA Il FEAHE WIS Fow
#r aeror A &1 3Fe = F A Sy e s
e 3f3ar AR F@dhr eIl HuAENS IReror A #
fefiewrar &, o= 1 FrsEar R 3R e Foear Feg
$ FEar g o9 el FOelst & Jeem snfera qot qud
T yHfd @dr a9 39 3Rewr fadr o Feg & g
AT W Wl FIAET AT IHRETOT fach SRRy HRETOT
el #F dRERIE FWOBC WA H1 FhdlA HWE ¢l 38 IF
TIMHTETA-TLA o 7 HRETOT AT F1 37T T & e
S fRT STe
Al wATw 12: - Hrer §3A7 AfARsd sl Fufaat & off & o
TS AREOT A & 50 & SUET &1 A AAT Y TFH AT H
50%fafie # dgve & Imwor Al w1 Fd AT A F
forder s R S
Fofaal & &dt & I5T UsT HREor Adr A S
HREUT FIE F dgg AT hdT SAae,dg J&r 50 ¥ Samer o
BT & 38 Th A A Yed A HREOT el @
Ioogd AT ST WeISw $FRUT OBC T 50% f#T
JFE FA G ST W RIFH A FUR F 50 ¥ SA@T F oA
VAT F TH AFR 50% AT @ dgve F IReror A
HEr AT FA F WSy I FY Sl
Al wATE 13 - 3w Roer o § gt & affs o &+ CIL
T W AR A doF el Fufal F weww & @y
FERAT & Aregw ¥ ARga i s
¥ Roer &9 HRET0T 1993 § SR ¥ W Hrer §E¥T
FR W 3AHT A G FEHT GRER0T IR 8 WS TR
U 3 doh HIe AL ES T
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3T FERAT A9 A § F 3w RNosr & & afds @
¥5F F Fd AT AT X W vd faa 855 & 3ah
el Fufaat F FEfe & aeaw @ ARaa i sl
AT FATH 14 - $3AT Wha T Jqwelt Foahral & @ar & mav ¢
#r 37w Aoz a7 (OBC) & #0sd wgeadt ¥ aRa e
F 3T waUe @ e Rt a1 R ave & e s
F 361 CR @uw fFar smar & a1 BT 3@&ICR 3@ &R
fo@r sirar § #r 3Fr gt a1 & % |
50 W gur R A% Fang Se |
AlaT AT 15§31 Ffia w3l el Foelat F vd 3wE e
g & A §uS At (3w Reer @@ (OBC)#
AN FEATET TF JaRTH F6 41 S0
AT FAE 16- Hror T A vd 3 eqeh Fafaar 2009©e
UFET T FEr AT Aal A W@ ¢ v Aeex Fowex Aufda &g
o Al O W@ & | $8A FUR e dqUa URGHIar o 8
& &R W3y Wogr @1 (0OBC) T training WM &@me |
AT HHAIS 17:- Plegagid A ey HRAT wfawer i@ OBC
FRaror el &1 3FE w6 ygrwiia R e
Fa 3BT Aftad @l IeRiPe Fueldi F wlegagara
AGA oAl T g Td TH AGAA FHdaer 1000 F SATEr
FAIR FlegFgad ToEud H F IFA &1 Ghr Hrel
dar wfga @ nepeifr Fofr Wl d@vuw ¢ ou
FHR T A HRAT @f@ue & dada OBC FHE™ H
HRETOT HOHR B
H: Plegrg3e A dlaX HRAZ FAUT r#fa OBC
HRETOT fAdT &7 A F geruia fhar S
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AT FAR 18HE R ARt swH sewitw Swdt
VIR A ES §C T 37 RNowr oot et prgar ot oma 3,

3% AN B THAYE FT WG WA F A QO A & JoR
TgTelr Y ST

AT FwAE 19w ERAr AR F 0.4.0 / 9.4.3 9.4.5/ e
Fefat & aaR Qoo A a9 gew Imier A 3w dhw W
IFaw Hr 7F ¥ 39F GRS e Rosr ot & g &
T yffwaw 37 40 wrer Y IR
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Demand No. 01: - To include one Director of the Other
Backward classes in the Board of Directors of Coal India
Limited and its subsidiaries companies.

Coal India Limited and all its subsidiaries have been
working under the supervision of the Government of India since
1974, but till date, not more than one to two director of the
OBC has been appointed in the Board of Directors.

Therefore, the Council demands that at least one
Director of the OBC should be appointed in each of the
companies of Coal India Limited.

Demand number 02: - Provision of reservation in promotion for
Other Backward Classes in Government of India,
Government of India Enterprises, State Government, their
Board etc. and also In Coal lnclla Ltd

In India, 52% of the population of OBC community is
considered in whole. To satisfy the limit of 50%, they are
getting only 27% reservation and also there is no provision of
reservation in promotion to them. Due which their representation
does not seem necessary / sufficient at every level. In order to
get the right benefits to the Other Backward Classes, it is
mandatory to have a system of reservation in promotion.

So the Council demands that the system of reservation
in promotion for other backward classes in the Government of
India, Government of India Enterprises, State Government and
their Board etc. should be restored.
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Demand No. 03: - Non-officers of OBC of Coal India Limited
and its subsidiaries companies be recruited and selected
in the officer category by departmental recruitment.

Non-officers, Land-dependent personnel, personnel-
dependent personnel of Other Backward Classes working in
Coal India Limited have passed first class or second class
examination of mining or have passed graduate / post graduate
examination in Mining, Civil, Mechanical, Electrical, Personal,
Systems, Coal Preparation, Material Management, Marketing &
Sales, Community Development, Legal, Pharmacists etc. are
living in a lower level cadre of non-officers category, their career
is not getting growth. On the other hand, the company is very
much in need of such officers and due to this direct recruitment
is being done again and again.

Therefore, the Council demands that the OBC
personnel of the working-class should be recruited and selected
in the officer category by departmental recruitment.

In the recruitment year 1997, letter number: - (1) CIL /
C-5A (i) / 50254/743 dt. 26/03/1997 (2) CIL / C-BA (i) /
50254/777 dt.21/04/1997 (3) dt.28/12/2000 Report of Selection
Committee for the position of Management Trainee.

Demand number 04: - Independent liaison officer (Other
Backward Classes) should be appointed in Coal India
Limited and its subsidiary companies.
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Demand number 05: - A list and percentage (in the total
personnel of different cadre of officers and non-officers)
of other backward class personnel working in Coal India
Limited should be published on the website of Coal India
Limited and its subsidiaries.

Demand No. 06- The land-dependent and personnel-dependent
be provided employment on the basis of educational
qualifications.

Coal India Limited and its subsidiaries companies
have been given employment to OBC land dependents and
employee dependents and the policy is being adopted by
the management that personnel - dependents and land-
dependents should be posted in underground mines. Due
to this, the career of land dependents and personnel-
dependents is not growing. ;

So the Council demands that the land-dependent
and personnel-dependent be provided employment on the
basis of educational qualifications.

Demand No. 07:- Representation should be given to the All India
SC / ST / OBC Employees Coordination Council in
various boards and committees (eg. Steering Committee,
Welfare Board, House Allotment Committee, Safety
Committee, Joint Coordination Committee etc.) Working in
the interests of the employees in Coal India Limited and
its subsidiaries Companies.

The reality is that the number of other backward class
personnel alone in Coal India Limited and its subsidiaries is
more than 50% but till date no representation has been restored
in any of the above committees through this Council.
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Therefore, the Council demands that the
representation in the boards and committees be restored in Coal
India Limited and its subsidiaries.

Demand Number 08 - In Coal India Limited and its subsidiaries
company’s mother, father, wife, son, daughter and brother
are included in the definition of family of an employee
but unmarried sister of the employee is not considered a
dependent, which is an injustice done by the Coal India
administration over 50% of the female population.

So we demand that it should be rectified and complied
with the instructions of the Constitution of India, an unmarried
sister to be considered as a dependent of an employee.

Demand No. 09-InCoal India Limited and its subsidiaries
companies, the OBC community land-owners, land-
dependents and employee-dependents are being denied
employment by the management from time to time by
forcibly errors. Such dependents to be immediately
employed.

For example: - 1) Rajendra Yadeo, CCL,2) Smt Sushila Khandade,WCL

Demand No. 10 - Coal India Limited should directly recruit OBC
candidates to maintain the roster of OBC in Coal India
Ltd and its subsidiaries companies and to restore
adequate representation under Article 16 (4) of the
Constitution of India.
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At present Coal India Limited and its subsidiaries does
not have available sufficient manpower of general and Technical
cadres. Due to this, its direct impact is on coal production and
due to non-recruitment the backlog of OBC is increasing day by
day and is not getting adequate representation Under the
mandate of the Article of16(4) of the Constitution of India.

Therefore we demand that justice be done by direct
recruitment.

Demand Number 11 -The reservation policy in Coal India and its
subsidiaries companies have been adopted differently,
while Coal India and its subsidiaries are centrally owned
organizations.

When employment in subsidiary companies is published
for the entire country, then its reservation policy should also be
of the center. But the subsidiaries are putting OBC community
at a disadvantage by breaking the reservation policy by applying
state reservation policy.

So we demand that, Instructions should be issued to
implement the reservation policy of the center by stopping it.

Demand number 12 - Our observations that at the time of
recruitment in subsidiaries of Coal India Limited, the
quantum of the reservation quota in the state reservation
po'llcy. if is more than 50 then they considering it as
zero. Due to which OBC quota is being reduced from
50% limit. which is nothing but the violation of
reservation policy.
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So we demand that, instructions should be issued for
correcting the reservation policy by satisfying the 50% limit by
considering more than 50 as one calculation

Demand number 13: - The annual two meeting of the
representatives of the Other Backward Classes should be
decided at the Coal India level and three at its subsidiary
companies levels with management through this council.

Other backward class reservation has been going on
since 1993, but not a single meeting has been held till date to
solve their problems at the Coal India level or its subsidiary
companies levels.

Therefore, the Council demands that the annual two
meeting of the Other Backward Classes be decided at the Coal
India Limited level and three meetings in its subsidiary
companies level through this Council.

Demand number 14.--In order to deprive OBC Officers in
promotions, the management spoils their CR by
making allegations of some kind on their CR. or it
written like that he could not be promoted.

This should be stopped as early as possible.

Demand number 15: - In Coal India Limited and its subsidiaries
companies, necessary staff should be provided to the
Liaison Officers (OBC) in all the subsidiaries and the
areas under it.

75



7

Demand number 16:- Coal India Limited and its subsidiaries are
not implementing the 200 point roster and roster registers
are not being filled regularly. In order to improve and
bring transparency, training programs should be
introduced at every level.

Demand No. 17: - Implementation of OBC reservation poliey in
Contractual mine/outsource mining.

Contractual mines are continuously opening in all
subsidiaries and it is estimated that more than 1000 workers
contractual posts will be established in one month. Since all
the subsidiaries including Coal India are government institutions
and the OBC community has reservation rights under the Indian
Constitution in the governmental institute

So we demands that OBC reservation policy should
be implemented in Contractual mine/outsource mining.

Demand number 18: - In Coal India Limited and its subsidiaries
companies, some OBC personnel are in missing, their
dependent should be given an employment as soon as
the missing seven-year period is over.

Demand No. 19: - The maximum age of male dependent of OBC
employee should be increased from thirty five to 40
years, while giving employment as dependents under
clause 9.4.0 / 9.4.3 / 9.4.5 of NCWA.
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Annexure-VI
Vide para 6.6

INFORMATION GIVEN BY SECLABOUT ALLOCATION AND EXPENDITURE
SPENT ON THE WELFARE OF OTHER BACKWARD CLASSES UNDER
VARIOUS SCHEMES AND HEADS DURING THE LAST 5 YEARS

SOUTH EASTERNCOALFIELDS | TD WELFARE EXPENDITURE -
FIGIN CRORES | '

SL.No PARTICULARS Budget Allocated (in INR Crores)
14-15 | 15-16 | i6-17 | 17-18 | 18-19 | 2014-15 | 2015-16

Approximate expendi

2018-19

Medical

(Medicine,Patient Diet,
1 |Reimbursement of medical 95 112.39 | 119.99 | 113.87 | 142.68 95.00 115.00 | 130.65 126.32
expenses, out raferral, Lab items

other hospital expenses etc.) )

Sports L
{!n.lr.'i and Inter Comp=iy Sports, — E13 - _— 8.00 oo
| Children Sports, Rural Sports, CISPA
i____ yelc ﬂ

i Educational Expenses

i I-iﬁ:.r-r:iug of project Schools, Grant in
|3 laid to Lthers sports, tution fees 44.62
t Reirabuariement , Scholarships to

| watis ot employees etc.

1.24 4.57 L.49

=]
in
=]

|

1

t

. .5

5211 | 56.83 | 61.27 | 59.12 | 4462 | 3500 | 48.25 46.85 sz.nsj
d

{

|

IMPROVEMENT OF QUALITY OF LIFE
4 |{Repair & Maintenance works, water
supply Colony road, sanitation etc.

89,33 | 121.87 | 116.54 | 115.36 | 163.23 89.33 103.00 | 163.33%% | 263.11** 269.51“"

ik

& fiscellaneous weifareexpens_es 218 2005 | 2552 | 2247 | 2377 - 2840 i s ros
®  |(Club recreation, events etc.)
GRAND TOTAL "259.81 | 316.55 | 325.39 | 320.00 | 396.80 250.8| 283.9| 380.31| 472.18 48843
*Approx INR 358

IMPROVEMENT OF LIV!NG crores expenditure
CONDITIOINS (Special focous on 597.56% ncurred:balance will
he incurred in 2014,

quarter upgradation and < O N vl ——
limprovement of overall sanitation) =

Bl

e
*= ineludes expenditure incurred in respect of
improvement in living conditions.
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Appendix-|

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES (2019-20)

MINUTES OF THE TENTH SITTING OF THE COMMITTEE ON WELFARE OF OTHER
BACKWARD CLASSES (2019-20) HELD ON 25™ OCTOBER, 2019 IN COMMITTEE

©eNOOAWDN

11.
12.
13.
14.
15.

16.
17.

18.
19.

ROOM 'B’, PARLIAMENT HOUSE ANNEXE, NEW DELHI

The Committee sat from 1400 hrs. to 1525 hrs.
PRESENT

Shri Ganesh Singh —

Hon’ble Chairperson

MEMBERS
Lok Sabha

Shri Ramesh Bidhuri
Smt. S. Jothimani

Shri Dileshwar Kamait
Shri Ajay Nishad

Dr. Sanghamitra Maurya
Shri Ram Shiromani

Shri Rajesh Verma

Shri Ashok Kumar Yadav

RAJYA SABHA
Shri Ram Narain Dudi
Shri T.K.S. Elangovan
Shri B.K. Hariprasad
Shri Vishambhar Prasad Nishad
Dr. Banda Prakash
Shri K.K Ragesh
Smt. Vijila Sathyananth
Shri Ram Nath Thakur
Smt. Chhaya Verma
Shri Harnath Singh Yadav

SECRETARIAT

1. Smt Anita B. Panda
2. Shri Md. Aftab Alam
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WITNESSES

REPRESENTATIVES OF MINISTRY OF COAL

1. Shri Anil Kumar Jain - Secretary
2. Shri Vinod Kumar Tiwari - Addl. Secretary
3. Shri Ashish Upadhyay - Joint Secretary
4, Shri Rajesh Kumar Sinha - Joint Secretary
5. Smt. Reena Sinha Puri - Joint Secretary and Financial Adviser
6. Smt. Vismita Tej - Joint Secretary
7. Shri B.P. Pati - Joint Secretary
8. Dr. Anindya Sinha - Advisor
REPRESENTATIVES OF COAL INDIALTD. (CIL)
1. Shri A.K. Jha - Chairman-cum-Managing Director
2. Shri R P Srivastava - Director (P&IR)
3. Shri P R Prasad - General Manager
REPRESENTATIVE OF NORTHERN COALFIELDS LTD. (NCL)
1. Shri Prabhat Kumar Sinha - Chairman-cum-Managing Director
2. Shri Nag Nath Thakur - Director (Pers./Fin.)

REPRESENTATIVE OF SOUTH EASTERN COALFIELDS LTD. (SECL)

1. Shri A.P. Panda - Chairman-cum-Managing Director
2. Shri A.K. Saxena - General Manager (P&A)

3. Shri S.P. Das - General Manager (P/MP)

4, Shri Sanish Chandra Deputy Manager

(OL/Admn.)/Liaison Officer (OBC)
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2. At the outset, the Chairperson welcomed the representatives of the Ministry of
Coal, Coal India Ltd., Northern Coalfields Ltd. and South-Eastern Coalfields Ltd. to the
sitting regarding measures undertaken to secure representation of OBCs in employment

and for their welfare in various PSUs/Organisations under the Ministry of Coal.

3. Thereafter, the representatives of Ministry of Coal, Coal India Ltd., Northern
Coalfields Ltd. and South-Eastern Coalfields Ltd. made a brief power point presentation
regarding various steps/measures undertaken by the Ministry and respective PSUs to
secure representation of OBCs in employment and welfare measures initiated for

promoting their interests.

4. Some of the major issues/points raised by the Chairperson and Members of the
Committee during the sitting and responded to by the representatives of the Ministry of
Coal/PSUs are as follows:
(1) Implementation of OBC reservation in various organisations/PSUs under
the Ministry of Coal,
(i) Reasons for delay in recruitment to various posts in Coal India Ltd.,
Northern Coalfields Ltd. and Southern Coalfields Ltd.;
(iii)  Monitoring of the recruitment process by the Ministry with regard to im-
plementation of 27% reservation for OBCs;
(iv)  Reasons for backlog vacancies for OBCs and efforts made to fill up them;
(V) Need for undertaking Special Recruitment Drive for filling the backlog va-
cancies of OBCs.
(vi)  Need for more awareness regarding available job opportunities and va-
cancies in PSUs under Ministry of Coal,
(vii)  Appointment of separate Liaison Officers and setting up special mechan-
ism for redressing the grievances of OBC employees;
(viii)  Training facilities to OBCs at different stages to ensure equal opportunities
for backward classes;
(ix)  Outsourcing of jobs in the concerned organisation and its impact on re-

cruitment under OBC category;
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(x) Issues relating to engagement of contractual workers in various organisa-
tions, giving representation to OBCs therein and ensuring various facilities
and social security benefits to them;

(xi)  Utilization of CSR funds for the welfare of OBCs.; and

(xii)  Measures undertaken for promoting overall welfare of OBC employees.

5. The Committee directed the representatives of the Ministry to furnish written
replies to the queries which were not responded to by them during the sitting or on
which the requisite information was not readily available with them, to the Committee at

the earliest.

The witnesses then withdrew.
The Committee then adjourned.

A copy of the verbatim proceedings of the sitting has been kept.
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Appendix-I|
COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES (2019-20)

MINUTES OF THE FIFTEENTH SITTING OF THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (2019-20) HELD ON 19™ NOVEMBER, 2019 IN
COMMITTEE ROOM 'B', PARLIAMENT HOUSE ANNEXE, NEW DELHI

The Committee sat from 1625 hrs. to 1715 hrs.
PRESENT
Shri Ganesh Singh — Hon’ble Chairperson

MEMBERS
Lok Sabha

Smt. Raksha Nikhil Khadse

Shri Bandi Sanjay Kumar
Shri Sadashiv Kisan Lokhande
Dr. (Smt.) Pritam Gopinathrao Munde

Shri Balak Nath
Dr. Sanghamitra Maurya
Shri Parbatbhai Savabhai Patel

Shri Kapil Moreshwar Patil
Shri Ram Shiromani

Shri Ashok Kumar Yadav

TS9N ORLDN

- O

RAJYA SABHA
12. Shri Ram Narain Dudi
13. Shri B.K. Hariprasad
14. Dr. Banda Prakash
15. Shri K.K Ragesh
16. Shri Ram Nath Thakur
17. Smt. Chhaya Verma

SECRETARIAT

Smt Anita B. Panda - Joint Secretary
Shri Md. Aftab Alam Additional Director
Shri Janmesh Singh - Deputy Secretary

WN =
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WITNESSES

REPRESENTATIVES OF MINISTRY OF COAL

1. Shri Vinod Kumar Tiwari
2. Shri Rajesh Kumar Sinha
3. Smt. Reena Sinha Puri
4. Smt. Vishmita Tej - Joint Secretary
5. Shri Bhabani Prasad Pati

Addl. Secretary

Joint Secretary

Joint Secretary and Financial Adviser

Joint Secretary

REPRESENTATIVES OF COAL INDIALTD. (CIL)

1. Shri Anil Kumar Jha - Chairman
2. Shri R. P. Srivastava - Director (P&IR)

REPRESENTATIVES OF SOUTH EASTERN COALFIELDS LTD. (SECL)

1. Shri A.P. Panda - Chairman-cum-Managing Director
2. ShriR.S. Jha - Director (P.)

REPRESENTATIVES OF NORTHERN COALFIELDS LTD. (NCL)

1. Shri P. K. Sinha - Chairman-cum-Managing Director
2. Shri Nag Nath Thakur - Director (Pers./Fin.)

REPRESENTATIVES OF NLC (INDIA) LIMITED

1. Shri Rakesh Kumar - Chairman-cum-Managing Director
2. Shri R. Vikraman - Director
2. At the outset, the Chairperson welcomed the representatives of the Ministry of

Coal, Coal India Ltd. (CIL), South Eastern Coalfields Ltd (SECL), Northern Coalfields
Ltd (NCL) and NLC India Limited to the follow up sitting on the subject “Measures
undertaken to secure representation of OBCs in employment and for their welfare in
PSUs under Ministry of Coal”.
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3. Some of the major issues/points raised by the Chairperson and Members of the
Committee during the sitting and responded to by the representatives of the Ministries/
Organisations are as follows:
(i) Constitutional and legal provisions related to the quota in employment for
OBC should be strictly followed and necessary steps for meeting the pre-
scribed criteria be immediately taken;.
(i) Need for maintenance of separate rosters for the direct recruits and
promotional posts as mandated by DoPT Guidelines dated 02.07.1997.
(iif) Lack of efforts by SECL to reduce the backlog of OBC vacancies
(iv) Maintenance of data of all casual workers who have worked for more than
45 days and implementation of DoPT instructions for providing OBC reserva-
tion therein;
(V) Need for better database of OBC vacancies in the organization;
(vi) Need for Workers' Union for OBCs or Employees Union for OBCs.
(vii) Maintenance of Category-wise data for beneficiaries to ensure better
identification and delivery and
(viii)  Strict adherence to all DoPT Orders/Guidelines w.r.t. OBC reservation in
employment.
4. The Committee directed the representatives of the concerned
Ministry/Organisations to furnish written replies to the queries which were not
responded to by them during the sitting or on which the requisite information was not
readily available with them, to the Committee at the earliest. The witnesses then

withdrew.

The Committee then adjourned.

A copy of the verbatim proceedings of the sitting has been kept.
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Appendix-lll

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES (2019-20)

MINUTES OF THE TWENTIETH SITTING OF THE COMMITTEE ON WELFARE OF
OTHER BACKWARD CLASSES (2019-20) HELD ON 19™ MARCH, 2020 IN

14.
()
16.
17.
18.
19.

20.
21.

22.

Do DO © PN O WN

The Committee sat from 1500 hrs. to 1510 hrs.

PRESENT

Shri Ganesh Singh — Chairperson

MEMBERS
LOK SABHA

Shri Ramesh Bidhuri

Smt S. Jothimani

Shri Dileshwar Kamait

Smt. Raksha Nikhil Khadse
Shri Bandi Sanjay Kumar

Shri Sadashiv Kisan Lokhande
Dr. (Smt) Pritam Gopinathrao Munde
Shri Balak Nath

Dr. Sanghmitra Maurya

Shri Ram Shiromani

Shri Rajesh Verma

Shri Ashok Kumar Yadav

RAJYA SABHA

Shri Ram Narain Dudi

Shri B.K. Hariprasad

Shri Vishambhar Prasad Nishad
Dr. Banda Prakash

Shri K.K. Ragesh

Smt. Vijila Sathyananth

Shri Ram Nath Thakur
Smt. Chhaya Verma

Shri Harnath Singh Yadav
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SECRETARIAT

1. Smt Anita B. Panda - Joint Secretary
2. Shri Kushal Sarkar - Director
3. Shri Md. Aftab Alam - Additional Director
4, Shri Janmesh Singh - Deputy Secretary
2. At the outset, the Chairperson welcomed the Members of the Committee to the

Sitting. Thereafter, the Committee took up the Draft Report on the subject ‘Measures
undertaken to secure representation of OBCs in employment and for their welfare in
Coal India Ltd. (CIL), Northern Coalfields Limited (NCL) and South Eastern Coalfields
Limited (SECL)" for consideration and adoption.

3. After some deliberations, the Committee adopted the Draft Report and
authorised the Chairperson to finalise and present the same to both Houses of the

Parliament.

The Committee then adjourned.
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